Friday, 4th April, 1941
THE

COUNCIL OF STATE DEBATES

VoLuME |, 1941

(19th February to $th April, 1941)

NINTH SESSION

OF THE

FOURTH COUNCIL OF STATE, 1941

O‘V“'-q N

/2 \
'/Q.‘?L!' 3. 33,
‘ A ’.“('m{‘.‘“d Ve
e 9":2;.'\". DR

) [

- N
AN (S
S @

\0\8 J\“\‘t .

PusLisxsp 8Y THE MaNAcER oF Pusuicarions, Devmi.
PRINTED BY TEHN MANAGER, GOVERNMENT or INpDIA Press, Nxw Dsixr -



Council of State

President :

TrE HoNoURABLE Sk MANBOKJI Danasroy, K.C8.1., K.CLE,
BAR.-AT-LAwW.

Panel of Chairmen :

TaR HONOURABLE RAI BAHADUR LarA RaM Sarax Das, C.I.E.
TaE HONOURABLE SIR DAvip DEVADOSS.

TaE HoNourABLE MR. R. H. PARKER.

THE HONOURABLE SA1YED MOBAMED PADSHAH SAHIB BAHADUR.

Secretary :

TaE HONOURABLE ME. SHAVAX A. LaL,

Committee on Petitions :

THE HONOURABLE RaJA CHARANJIT SINGH, Chasrman.

THB HONOURABLE SIR RaAMUNNI MEXON.

Tas HoNoUvRABLE Mr. P. N. Sarru.

THE HONOURABLE PAxDIT HIEDAY NATH KUNZRU. Mombers.

. o TEE HONOURABLE MR, ABDCOL RAZAx HAJEE ABDOOL SATTAR.
V4 ~



CONTENTS.

Wednesday, 10th Febranry, 1041—

v

“embers Sworn - < . . . FRERIEN . .
Questions and Answers . . . . .
Statements, ete., , 1aid on the hh' . . . .

Information promised in reply to questions 1aid on the table .

Measages from His Bxeslietioy the Gom Gnua.l . .
Committee on Petitions . : - .
Welcome to His Excellency the Oomm-ld-ow « e

Congratulations to recipients of honours . . . .

Governor Genersl's.assenti o Bills. . .

BdhpqndbytbhegisWA.nﬂyhidnthouhh .

Presentation of the Railway Budgot for 194148 . .l

Statement of Business . . . . .
Tuesday, 25th February, 1041— )

Questions end Answers . . .

General Discussion of the Bulw.y Bndgot for l“l-ﬂ . .

Wednesday, 26th February, 1041—
Questions and Answers .. . .
Bill passed by the Legislative A-emh!y hid on tlnhhh ..

.

Insurance Deposits (Temporary Reduction) Bill—Considered and passed .
Indian Merchandise Marks (Amendmcnt) Bxll—-conndmd and p-ued

as amended . .
Thursday, m.hbmm. 1041—
Questions and Answers .
Resolution re Prevention of m.ﬂ’enng &om contagious
travelling in trains, eto. Wlﬂldl‘l . ““

Resolution re Indian Civil Service—Withdrawn . . .

"l'lll.y. “ 'm. M"—
Presentation of the General Budget for 1941-42 . . .

Wednesday, 5th March, 1941—

Member Sworn . . . . . . . . .
Questions and Answers . .
Information promised in reply to queotions h.\d on tho ublo .
Statements, etc., laid on the table . . .
Bills passed by the Legislative Assembly laid on th. h'blo .
Message from the Legislative Assembly . . . .

General Discussion of the General Budgot for 104142 . .
Thussday, 6th March, 1841 —

Member Sworn . . . . . . . . .
Questions and Answers . . . .
« Bill passed by the Legislative Assembly ldd on tho tablo .

Statement of Business . . e . . , B

.

.

.

Rescbution re Reoruitment of all classes for the Indian Army—Adopted .

Paces.

.1
1—4
Hl
6—1

5—8,
7-—10

10—11
11
11—18
13
13—14
14
1419
-20

21—47
48—89

01117
117
117119

119—120

121—127

127—138
133—164

166—178

179
179—103
194—196

106

196

196
197—243

245
246—251
251
251—276
276



Monday, 10th March, 1841—

r

Voo

[

I

D

" Tuesday, 11th March, 1041— o

- Central Advisory Counoil for Railways . . .

‘Berar Laws Bill—Considered and passed.: ...

Questions and Answers
Resolution re Indian Civil Servwe Exammatnon—-nuhdun .
Resolution re University Training Corpe—Withdrawn. . o

Statements, etc., laid on the table . .~ ° . . "

7 Btanding Committee for Ronds, 1941-42
‘Standing Committee for the Departiment of Comnmmutm .
Petroleum (Amendment) Bill—Considered and pused
Assam Rifles Bill—Considered and paand ot

- Indian Railways (Amendment) Bill—Considested: and " p-ed-

Resolution re Payment:of Compensation in ect ot‘ war’ mjunes,
sustained by Indian seamen—Adopted . mp

. .

" Monday, 17th March, 1941—

" Standing Committee for Roads, 1941-42

Questions and Answers

I L - .

~Resolution, re Alloca.tnon of Defenoe expondlture between His qusty-_

overnment and Indu-——Nogatwed . .
Central Advisory Conncil for Railways .
Standing Committee for the Department of Commnmcltxou .
Resolution re Federal Court—Withdrawn . s

. . .

Monday, 24th March, ‘1001—

nu-auzvthnmh.m1—_ .

Questions and Answers

Death of Sir Muhammad Hayat Khan Noon

Bills passed by the Legislative Assembly laid on the table
Resolution re Review of Industrial development—Discussion postponod
Resolutnon re Indian Civil Service

.»Delhn Masajid Bnll—Reoommenda.tnon to the Legmlntwe Alsembly tlut

the —— be'referred to a Joint Committee

Indian Limitation (Amendment) Bill—Motion to ret‘er to Boloat Oom
mittee, adopted .

i

Statement of Business

Member Sworn .
Quemons and Answers . .
Information promued in reply to questlons laid on tho t«cblo .
Bills pused by the Legislative Aslembly laid on the table
Stending Commm.ee on megmtxon N .
Standing Comtmttee for the Labour Depl.rtment .
Standing Committee for the Department of Commerce .
Standing Committee for the Department of Supply
Central Advisory Counoil for Railways

Bu.ndmg Comxmttoe for. noad,-. 1941-42 L e

..... e
se.u_ment.of Bup:ne- . . . . . R e "

o 31§
218319
319820

o e . I

. e o s

Te .

Pagzs.

277—288

- 248—308
.- 308—315

L]

317
317
317

320
821—341

341—342

3433862

362—365
365

365866

366
366—377

879—389
389—390

" 590
390—391
391—402

402—408
403
408

405
405—413
413—422
422

422

422

422
423424
424425
and 466
425

4852405
466



Paces.
Friday, 28th March, 1041 —
Member Sworn . . . . . . . . . 467
Mesasage from the Leguht:vo Auembly . . . . . . 467
Indian Finance Bill, 1941 —Considered and passed . . . . . 467—818
Btanding Committees e e e e e e e e 518
Statement of Business . . . . . . . . . 518
Appendix . . . . . . . . . . . . 519
Saturday, 20th March, 1041—
Questions and Answers . . .« . . 521—b53
Protective Duties Continuation Bnl.l—Consldered nnd puued . . . b553—556
Indian Tariff (Amendment) Bill—Considered and passed . . . 557
Tyres (Exoise Duty) Bill—Considered and passed . . . . . b667—569
Excess Profits Tax (Amendment) Bill—Considered and passed . . 560—562
Wednesday, 2nd April, 1041—
Questions and Answers . . . . . b563—b582
Bill passed by the Legislative Auembly lmd on the table . . . 582
Standing Committee on Emigration . . . . . . 583
Standing Committee for the Department of Commmo . . . . 583
Standing Committee for the Labour Department . . . . . 583
Standing Committee for the Department of Supply . o . . 583—6:4
61 7-:'; 18
Information promised in reply to questions laid on the table . . . 584
Resolution re Industrial development—Adopted, as amended . . b584—8617
Statement of Business . . . . . . . . . 618
Friday, 4th April, 1041—
Questions and Answers . . . . . . . . 619—620
Statements, etc., laid on the teble . . . . . . . 621
Death of Sir Sundar S8ingh Majithia . . . . 621—622
Delhi Restriction of Uses of Land Bn.l.l—Conndered and p.ued . . 622—628

Insurance (Amendment) Bill—Considered and passed . . . . 628—643



COUNCIL OF STATE.
Friday, 4th April, 1941.

The Council met in the Council Chamber of the Council House at Eleven
of the Clock, the Honourable the President in the Chair.

QUESTIONS AND ANSWERS.
CONTRAOTS FOR WAR SUPPLIES.

188. Tare HoxourasrLe Mr. N. K. DAS (on bebalf of the Honourable
Mr. M. N. Dalal) : (A) Will Government state what contracts for—
(¢) military stores,
(s¢) war materials and
(%) munitions
have been ﬁhood in this country, for the purpose of aiding Britain in the present
war, as well as the equipment of the Indian troops sent overseas, distinguish-
ing the categories of firms or concerns with which such contracts have been
placed according as they are registered with Head Office—
(a) in India, or
(®) in the British Commonwealth, or
(c) outside the Commonwealth 1

 (B) What is the total value in money of the war effort of the Government
of India, and that made by the several Indian States {

(C) In placing such oontracts, have Government made any conditions

(¢) training of Indian personnel, and/or

(8) Government’s control or supervision over the processes of production
guaranteeing quality and quantity, as well as delivery within
a stated time, and/or

(##5) participation in any surplus profits that may result from any such
concern also utilizing part of its production for the normj civil
requirements of the country ?

Tae HoNouraBrLE MEe. A. pEC. WILLIAMS : (A) As the number of
contragts for war supplies runs into thousands, I regret it would not be possible
to collect the information asked for without spending an undue amount of time
and labour, nor would it be in the public interest to disclose this information.

. (B) It is not possible for the Department of Supply which is concerned
mainly with the procurement of supplies to give an estimate, in terms of
money, of India’s total war effort. The attention of the Honourable Member
is however invited to the Honourable the Finance Member’s Budget speech.

( 6819 ) A
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'

{C) (s) No.

i) Government do not exercise direct control or supervision over the
‘prooesses of production so as to guarantee quality, quantity and delivery with-
in the stated time. All this is secured gene-ally by the terms of contracts
which firms have to execute. Moreover, Government have their own inspect-
ing organization which ensures that the articles delivered are of the required
:gpecification.

{%1) The question of participating in any surplus profits does not arise
as the Depa:tment of Supply to the best of its ability sees to it that no firm
is allowed to make excessive profits through Government orders. The normal
civil requirements are always borne in mind and are allowed to be met unless
there be other over-riding oonsiderations connected with the war effort.

DEVELOPMENT OF INDUSTRIES.

184. Tar HoNouraBLE MR. N. K. DAS (on behalf of the Honourable
Mr. M. N. Dalal) : (A) Will Government state what, if any, new industries
have been started, or old ones expanded, in oonnection with, - or beeause of,
the war, in this country ? What is the estimated output from such
industries during the vears 1940-41 and 1941-42 ¢

(B) What arrangements have been made to provide the initial and
working capital for these industries, where needed ¥ Have Government
assumed any liability or responsibility for providing any part of saeh
capital t If so. on what terms and conditions, and in what form ¢

(C) Will Government state whether any monnYoly, or other concessions
amounting to a partial or full monopoly, of the supply of the articles has been
given to any concern coming within the categories comprised in the
preceding question, parts (A), (a), (b) and (e)}—

(1) for the duration of the war, or

(s7) for any other period subsequent to the ending of the war ¢
Will Government lay before the House a statement summarizing the oon-
cessions and other terms and conditions of such contracts and agreements ¥

(D) How many of the emterprises coming within the categaries oom.
prised in the preceding question, parts (A), (2), (b)) and (¢) are owned or
conducted by British Indian citizens, and how many by non-Indian citizens
of the United Kingdom, ar of any other part of the British Commonwealth ¢
‘Have Government regerved any share in the profits of such oconcerns ¢
Are they in any way liable for any part of the losses, if any %

Tae HoxouraBLE Sk ALAN LLOYD : A reply is being prepared and
will be laid on the table of the House in due course. Py prope

ATTEMPTED DERATLMENT OF A PASSENGER TrRAN oN THE E. I. R.

185. Tae HoNoURABLE MR. N. K. DAS (on behalf of the Honourable
Mr. M. N. Dalal): Will Government state whether efforts have been
made to trace the culprits concerned in the alleged attempt to derail s

senger train by sabotage on the Banki Railway Bridge on the E. I. R.
on the 21st September, 1940 ? If 8o, with what result ?

Tae HoNouraBLE Mr. L. WILSON : Yes. One arrest was made by
the police and the accused was charged with an offence under section 128 of the
Railways Act. He was convicted by the magistrate and seatenced to four
monthe’ rigorous imprisonment. .



STATEMENTS, ETC., LAID ON THE TABLE.
COMMERCIAL TREATIES AND NOTES AFFECTING INDIA.

TuE HonNourasBLE Stk ALAN LLOYD (Commerce Secretary ) : 8ir, T

%ay on the table a further list of Commercial Treaties and Notes affecting
India.

Part I.

Agreement under which the products of India receive most-favoured-na-
‘tion treatment on terms of reciprocity.

Countries which are Date of  Nature of
parties to the Agree- Agree Descrip- Remarks.
Agreement. ment. ment. tion.

U;gzed Kingdom and 15th. amd Exchange C o m - These notes provided

gypt 22nd Feb- of Notes. merce. for the prolongs-
reery, tion uatil 16th Feb-

1940. ruary, 1841 of the

provisional Com-

these Govermments

by the Exchange of
Notes dated 5¢h and
7th June, 1930.

Part I1.
Agreements to which India is a party.
Nil.

Part I,
Denunciation of Agreements.

Nil.

DEATH OF S SUNDAR SINGH MAJITHIA.

THE HONOURABLE RAr Bamapur Lara RAM SARAN DAS (Punjab :
Non-Muhammadan) : Sir, I wish to deplore the loss of Sir Sundar Singh
Majithia, who was a Member of the old Imperial Council. He was a great
leader and we all mourn his loss. His services to the Sikh community were
very large and the privileges which they now possess were mainly due to his
efforts. He was the Revenue Minister in the Punjab Government under the
Montagu-Chelmsford Reforms and even at the time of his death he was the
Revenue Minister of the Punjab Government. Sir, his private life was charae-
terized by geniality of manner, a generous temperament and simplicity of a
high order. I knew him intimately because we were both students together
in the Government College, Lahore. He was also an industrialist and
one of the biggest sugar factories in India ; and so we came into close contact

( 621 )
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with each other over a long period. I beg to suggest to this House that a reso-
lution of condolenoce be conveyed to his son and his family and also an expression
of our deep sense of sorrow.

Tue HoNoURABLE THE PRESIDENT : Honourable Members, I was
very sorry to hear of the sad death of Sir Sundar Singh Majithia. He was not:
a Member of the Council of State but he was a Member of the old Imperial
Legislative Council from 1916 to 1919. As such he was a very popular Member
and was very much respected. He identified himself with the cause of his
province, and he did so rightly, and rendered good services to his province.
He was Revenue Minister there and held various other appointments and was
highly spoken of by his Honourable colleagues in the Council. Sir Sikandar
Hyat Khan, the Punjab Premier, the other day paid him a well deserved tribute
in the Punjab Assembly. I shall communicate the wishes of this Council and
oconvey the sense of grief and condolence of this Council to his bereaved family.

DELHI RESTRICTION OF USES OF LAND BILL.

Tex HoNouraBLE S1R GIRJA SHANKAR BAJPAI (Education, Health
and Lands Member) : Mr. President, I move :—

. * That the Bill to regulate in the Provinoe of Delhi the use of land for purposes other
tham .gri'?nltunl purposes, a8 passed by the Legislative Assembly, be taken into consi--

Honourable Members will have observed from the Statement of Objectes:
and Reasons that the Bill aims, first, at the contro) of building and, secondly,.
at the control of excavation in extra-municipal areas in the Province of Delhi.
Such of my colleagues in this House as may have had the opportunity or the:
inclination to motor along the Muttra Road or the Kutab Road or the Rohtak:
Road will have seen that themselves that & certain amount of uncontrolled build-
ing that is going up, and what is more, that the landscape has been scarred and.
disfigured with masses of brick kilns. It is unfortunate that this evil should have
been allowed to grow all this time with out any attempt at check or control. The
reagon is that we thought that New Delhi, within its present municipal limita,.
would provide ample accommodation for the growing population of Delhi.
That however has not proved to be the case, and the pressure of the growing
population both on the urban area of New Delhi and the urban area of Old Delhi
and the Notified Area Committee is responsible for this drift outwards. Now,
there are only two ways of handling this problem. One is to extend municipal
jurisdiction. The other is to take ad Aoc contral by some measure designed for
that purpose. As Honourable Members are aware, the first course would
impose upon the municipality or local body concerned the obligation to provide
all municipal services. That, in the rather sporadic state of the building that
is going on at the present moment would be quite unprofitable ; indeed it wilP
definitely entail a loss upon the local bodies. Therefore we had to consider
this other expedient, namely, that of resorting to ad hoc legislation for the

urpose of control. “Honourable Members will note from the provisions of the
Bill that while the State takes to itself power to control building and excavation-
outside these municipal areas which I have mentioned, it has attempted to-
provide, as far as possible, safeguards for the individual against the misuse
of these powers. First, there is the provision for publicity in advance before
an area is declared to be a controlled area. Secondly, thero is the prévision for-
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the making available to everybody concerned of the details and specifications
of any area that may be brought under control. In the office of the Deputy
‘Commissioner of Delhi and other suitable places this information will be avail-
:able. Thirdly, there is provision for an appeal from the decision of the Deputy
Commissioner to the Chief Commissioner in so far as any conditions limiting
building or excavation may be concerned. Not only that ; we have looked
at the problem not only from the point of view of the owner of a building or
some one interested in constructing a building but we have also looked at the
problem from the point of view of the agriculturist ; and Honourable Members
will find in the Bill provision that, inso far as the construction of dwelling
houses in agrioultural sites is concerned, no conditions are to be imposed and
that for the erection of buildings connected with agricultural p s there is
no intention to interfere with private 4nitiative either. Fourthfy and lastly
I come to the question of compensation. There we have had to consider three
possibilities. First, permission either for the construction or reconstruction of
4 building is asked and given ; then no claim for compensation arises. Second-
ly, in a controlled area permission is asked but liiven only subject to certain
conditions. Well, we have provided in the Bill that the conditions to be
prescribed are such as would be reasonable in the circumstances and they
would generally follow similar provision in the Building Bye-laws of Munici-
palities. When we require an individual to conform to these Bye-laws,
%onourable Members will agree that there again no claim for compensation
arises. A claim for compensation would arise only if permission were refused
and there what we have tried to do is to set in motion the machinery of the
TLand Acquisition Act, subject of course to this important social safeguard,
that where any unearned increment as it were has accrued to an individual by
reason of the fact that the value of his property has gone up by virtue of
improvements effected by the State, he shall not get that unearned increment.
‘That unearned increment really would accrue to the State which is responsible
for the increment in the value of the property. Those, broadly speaking, Sir,
are the features of this legislation, and I hope Honourable Members will agree
that we have tried to strike a just balance between the claims and the interests
-of the individual on the one hand and the claims and interests of the community
-on the other. 1 have had suggestions made to me that certain provisions
-of this Bill are imperfect. Well, Honourable Members will appreciate that
‘when we are undertaking legislation which is entirely new to the Statute-book
.of this country—ribbon development came to be controlled even in England
-only recently —Honourable Members will appreciate that we cannot, in such
<ciroumstances, achieve or even aim at perfection without some experience,
and experience can only be gained by the method of trial and error. But
one or two points of importance I should like to dwell upon. First, it has been
.suggested that the restrictive provisions that would follow upon a declaration
made under the Act may apply to buildings which may be in the course of
.oonstruction then. I would in that connection like to draw the attention of
Honourable Members to the provision of sub-clause (5) of clause 6 of the Bill
‘which definitely says that the Deputy Commissioner shall not refuse per-
mission to the erection or re-erection of a building which was in existence on the
.date on which the declaration under sub-clause (1) of clause 3 was made,
‘that declaration being in respect of control. I cangive the House an assurance
that the intention of that particular provision is that where a building. is in
.existence on the date that a declaration for control is made, no permission will
‘be necessary with regard to that. That building must automatically continue.
If at some subsequent stage Government should decide to acquire the property,
they will poceed in the ordinary way and there will be no grievance on the
part of the individual conoerned. Then, Sir, it has also been suggested in the
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amendments of which I have received notice that the definition of the word’
¢ Muslim *’ where it occurs for the second time in sub-clause (6) of clause 8.
of the Bill is——

Tue HoNovraBLE THE PRESIDENT : Would you not wait till the
amendment is moved ?

TrE HoNOURABLE SIR GIRJA SHANKAR BAJPAI : What I was hop--
ing was that if I dealt with it now, it might not be necessary for the Honourable
Member or Members concerned to move the amendment.

Tue HoNourasLE THE PRESIDENT : I have no objection.

Tre HorouraBLE SiR GIRJA SHANKAR BAJPAI : 1t will be ob-
served that the amendment suggeste that this definition of the word * Muslim "
is too wide and I remember mention being made in the other place that it may
include even persons from Bokhara or Samarkhand. Actually we never-
contemplated anybody in Bokhara or Smarkhand taking an interest in grave-
yards or buildings in Delhi and I doubt myself whether the so-called wide
definition is likely to cause any practical difficulties in the administration of
this Bill if it becomes law. But in any case, it is our intention to watch the:
working of the Act in this as in other respects as well, and should experience-
disclose any inconvenience, any abuse as it were of this particular provision,
then undoubtedly Government will reconsider the matter. I hope, Sir, that.
with the assurance that I have given on this point it will not be necessary for
my Honourable friends who have given notice of the amendment to move the
amendment. I do not think that at this stage it is necessary for me to make
any further remarks.

Sir, I move.

TaE HoNOURABLE SARDAR BanaDUR SOBHA SINGH (Nominated Non-
Official) : Sir, I rise to support the Bill. The object of the Bill, as stated
by the Honourable Member, is really to stop all ill-planned and unauthorized’
structures in Delhi and particularly in the suburbs of New Delhi. Another
object is to stop waste. Government have sygent lakhs and lakhs of money
on anti-mosquito schemes and next door to New Delhi or Old Delhi burrow
pite and excavations are being made. This Bill may be quite new in India,.
but in other countries it is not new. There is ribbon development legislation
in other countries and it is working quite satisfactorily.

There are one or two points which I should like to suggest for the consi-~
deration of the Honourable Member in charge of this Bill. One is about the
rebuilding or the building of the sites taken over or sites being left to the
owners. I have seen in the proceedings of the Select Committee that there
was some suspicion that the Chief Commissioner’s technical advisers might be
people who were interested in the Improvement Trust, and Govern-
ment has been keeping a watch in this Bill that no prejudice is created against
gotting justice to the private individual, and on one or two points I have seen
that it is left entirely to the Chief Commissioner to decide cases on their merits.
But the Chief Commissioner’s advisers may be interested in the Improvement-
Trust. What [ would like to suggest is that since Government has created
the New Delhi Advisory Committee for the improvement of Delhi and New
Delhi, if cases like these of building and rebuilding are referred ta that Com-
mittee of which the Chief Commissioner himself is the Chairman, it would
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probably create more confidence. Another thing that I wanted to suggest,
although it is too late now, is that it is not only the ribbon development that
Government should keep in view, but in a legislation like this any development
that is recognized as estate development shonld be kept in view also. T have
noticed that people may not come in the ribbon development, but they are
developing very big estates. Probably they are not well-planned, there are
no sanitary arrangements and no water supply. When Government is making
this legislation, they should also extend it to any organized development either
on a bigger scale or on a smaller scale. Estate developments should be kept
also in view. There is another small point, which I think is a printing mistake
or a a mistake in drafting. It is in section 8 ; in the concluding portion of
clause (2) it is said *“ at the commencement of this Act a road within the mean-
ing of clause (£) . Tt should be clause (7) of section 2, not clause (4). I think
it is a misprint.
With these few words, Sir, I support the Bill.

Tue HoNouraBre MR. P. N. SAPRU (United Provinces Southern :
Non-Muhammadan) : Sir, as an old resident of Delhi I welcome this Bill.
I think, Sir, that Delhi is an expanding town, and some power is necessary
to control buildings in what may be called extra municipal areas. 8ir, T
have risen to give my support to this Bill. Tt is a Bill which is in the interests.
of the people of Delhi, and T think that there are areas near Delhi which can be
developed as places of residence for the labouring population of Delhi.
I hope that power will be used to improve the sanitary conditions under which
the Delhi workers live under this Act.

Sir, I support the Motion.

THE HoNOUBABLE Ral BaHapUR SRI NARAIN MAHTHA (Bihar:
Non-Muhammadan) : Mr. President, Sir, I give the Bill my support, and T
will say now that I am not going to move the amendment that stands in my
name, but I just want to ask a question because I have not been able to satisfy
my ouriosity with regard to one thing. In section 2, sub-section (5) there is
given the definition of ‘‘ place of worship”. T have no objection to the
words ‘“ imambara, dargarh, karbala or takya ’’ being included and recognized
as places of worship : but I wanted to satisfy my curiosity as to why it was
necessary to include only those places in that definition and why it was not
necessary to include temples, muths and such other places of worship, in the
definition contained in the Bill.

*THE HoNouvRABLE MR. HOSSAIN IMAM (Bihar and Orissa : Muham-
madan): Mr. President, this Bill has come rather late than early. T think,
as the Honourable the Member in charge has stated, this legislation is new
legislation, and that is the cause of the delay. T have only one remark to
make, Sir. I was not quite happy about the effect of the lgislation on the
question of restriction in existing buildings. The position is this: There are
certain areas where people have started building but those buildings have not
yet reached a stage in which they can be called buildings. For instance,
excavations may have been made and the building may have been erected
with plinth : and the doubt exists that this Act may be used to prevent that
kind of half-finished buildings from being proceeded with. There is, Sir, in
clause 5 a definite statement that no person shall erect or re-erect any building,

*Not corrected by the Honourable Member.

[}



626 COUNCIL OF STATE [4te ApriL, 1041

[ Mr. Hossain Imam ]

or make or extend any exocavation in the area which has been ocontrolled.
‘Now that does not satisfy me, Sir, that this order will not apply to buildings
which had started being built before. I for one, Sir, would only like Govern-
ment to keep this in view. I think the Government has been rather mild in
extending the limits only to two furlongs from the road. Theyv could with
ease have extended the limits to even further, because this question of the
development of residential areas in the suburbs requires careful consideration,
and as our oclleague has pointed out just now, the development is going ahead
at a rapid pace and it should be checked.

Sir, T support the Motion.

THE HoNoURABLE Sk GIRJA SHANKAR BAJPAI: Mr. President,
1 am grateful to all Honourable Members, whether they have spoken or not
spoken on the Bill, for the support which they have given to the measure,
whether by epeech or by silence. As regards certain points which have been
made by individual Honourable Members 1 would like to make a few obser-
vations. I first deal with what my friend the Honourable Sardar Bahadur
8obha Singh had to say as regards the exercise of safeguards against possibly
interested advice being given by the technical advisers of the Chief Commis-
sioner to the Chief Commissioner. Well, I can assure my Honourable friend
that if Government were to interfere in each individual case themselves, or
if they were to authorize the New Delhi Development Advisory Committee,
to consider each individual case, the task both of the Government and of the
Advisory Committee would be considerably increased, and I doubt very much
whether they could reasonably be expected to deal with individual claims.
‘What my Honourable friend should, in my judgment, be satisfied with is that
Government should exercise a general supervision over the manner in which
‘the discretion of the Chief Commissioner is exercised in dealing with individual
cases. As my Honourable friend is aware, the Chief Commissioner is subject
to the powers of direction, saperintendenoce and control of the Governor
General in Council and I can assure him that we shall watch the working of
this Act carefully, not only in regard to matters which are not primarily
-within the final discretion of the Chief Commissioner but also in regard to
‘matters in which final discretion in the terms of the Statute, vests in the
‘Chief Commissioner. In any case, I am sure that the House will agree that an
.officer of the standing of the Chief Commissioner may be trusted to dispense
even-handed justice in cases in the decision of which final discretion has been
wvested in him by Statute.

Then, Sir, my Honourable friend Mr. Sapru, who also gave his blessing
40 the Bill, said that he hoped that provision for suitable housing of the work-
ing classes will be made. Actually, that is not, strictly speaking, within the
purview of this measure. So far as the urban area of New and Old Delhi is
<concerned, that problem is being tackled by the Delhi Improvement Trust
and if, not now but perhaps when we meet again in Delhi, my Honourable
friend would like to be shown round what is being done in regard to improving
the conditions of living of the labouring classes here, I should be very happy
‘to arrange for him and other Honourable Members of the House who may be
interested to go and inspect for themselves the activities of the Improvement
‘Trust in that direction. * Things seen ’, as Tennyson said, are * mightier
than things heard ” and perhaps my suggestion with regard to thjs particular
matter will commend itself to l:f:nourable Members.
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Then, my Honourable friend Mr. Mahtha wanted to know how in the
definition of a “ place of worship ’ a temple or a muth was not specifically
mentioned. I can assure him that this was not due to any desire to disparage
any religion or the place of worship belonging to a religion, Hindu, Buddhist
or any other. But, considering the diversity of faiths in this country and
religious ritual, doctrine, practice and the rest, if we had attempted to set out
in the definition everything which in common terminology is a place of worship,
then this would not have been a definition. It would really have been a
thesarus or dictionary of terms applicable to religious buildings and 1 am
quite sure that nobody desires that. '

There is another point——

THE HoNoURABLE RA1 BaHaDUR SRI NARAIN MAHTHA : Why did
you select only a few ?

THE HoNoURABLE SiR GIRJA SHANKAR BAJPAI: ‘I am just coming
to that point, if my Honourable friend will have a little patience. The reason
why these particular buildings—an tmambara or a takya—were specified is
that an smambara or a takya may not necessarily be a place of worship. On
the other hand, it may be a place sacred according to the religious beliefs of a
particular community. If my Honourable friend will look at the provision in
sub-clause (b) of clause 16 of the Bill, he will find that the term *‘ samadhi ”
oocurs there. From that I hope he will gather comfort that what I have said
is true, namely, that Government have not tried to discriminate or differen-
tiate between different religions. They have, according to the suggestion
made by the representatives of the different communities on the Select Com-
mittee, incorporated such specific terms in the definition as were suggested for
inclusion in that definition.

I come finally to my Honourable friend Mr. Hossain Imam’s point. I
did not perhaps make myself sufficiently clear. I would like to draw his
attention to clause 6 (5) of the Bill which says :—

‘*‘ The Deputy Commissioner shall not refuse permission to the erection or re-erection
of a building which was in existence on the date on which the declaration under sub-
section (1) of section 3 was made *'.

3 G

The expression used is
building .

a building . It does not say ““ a completed

THE HoNoURABLE MB. HOSSAIN IMAM : I hope it will be kept in view.

THE HoNoUuraBLE SIR GIRJA SHANKAR BAJPAI: 1 have already
said that that is the intention. Obviously it would be unfair for Government,
after they have made a declaration, to come along and say that some construc-
tion, although it had already been started, is to be demolished without the
payment of compensation. We wish, on the one hand, to safeguard the com-
munity against controlled development. On the other hand, we do not wish
to penalize an individual where an individual is acting in good faith and has
acted in conformity with the provisions of the Bill.

My Honourable friend Sardar Bahadur Sobha Singh referred to a slight
drafting error which has ocourred. I should have been prepared now to
rectify that error. But the difficulty, as you will realize, is that the
other House is no longer in session. If I were to make a change now, this Bill
would not gecome law until the measure had been referred again to the Legis-
lative Assembly for concurrence in the amendment that we make, and.the
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interval between now and the next session of the Legislative Assembly will be
utilized by speculators for staking out all kinds of claims for compensation,
which, I am sure everybody would agree, is not in the interests of the
community. In any case, Sir, the minor error to which he has referred is not
likely to present any practical difficulties in the working of the Act between
now and the next session of the Legislature and I can assure my Honourahle
friend that when the next session of the Legislature commences, we shall
endeavour to get this minor error put right.

The Motion was adopted.

Clauses 2 to 17 were added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

THE HoNOURABLE 81 GIRJA SHANKAR BAJPAI: Sir, I move :—

' That the Bill, as passed by the Legislative Assembly, be passed.”
The Motion wes adopted.

INSURANCE (AMENDMENT) BILL.

Toe HoNoumaBrE Sk ALAN LLOYD (Commerce Secretary): Sir, I
move .—

‘‘ That the Bill further to amend the Insurance Act, 1938, as passed by the Legislativ -
Assembly, be taken into consideration .

When almost exactly a year ago it fell to my lot to move in this House
the acceptance of the Bill which became the Insurance (Amendment) Act of
1940, I explained that the early stages of the working of the very complicated
and largely novel Act that was passed in 1938 had revealed a considerable
number of diffculties and oversights which called for amendment of the law.
I further explained that we had then seleoted for inclusion in the Bill which had
to be passed at short notice only a limited number of these points—matters
which were of very urgent practical importance and which were, as I ventured
to claim, not very controversial in character. We now deal with the residue of
the difficulties to which I then referred. 1 do not think the House will wish me
to refer in any detail to the various and very variegated provisions of the Bill
before it. The position is indeed fully explained in the Statement of Objects
and Reasons and in the Notes on Clauses. 1 should merely like to assure the
House that the proposals embodied in this Bill have received the fullest consi-
deration, not only in another place, but also by the interests concerned, because
all the points upon which we thought legislation necessary were very fully dis-
cussed with representatives of insurance interests in a conference which was
held in Simla last August. The proposals of Government were drawn up in the
light of those discussions, not necessarily in one hundred per cent. agreement
with all the interests concerned but after giving the fullest attention to what
they had to represent. It had been hoped that a Bill would be introduced in
another place and circulated in the last session. but the pressure of legislative
business on that occasion was so great that it was crowded out. The Bill was
however circulated by publication in the Gazette between the two sessions.
When the Bill came before the Legislative Assembly I understand that atten-
‘tion was principally directed to the provisions for the levy of certain additional
fees from insurance agents and ocomcerns. The position briefly is that it had
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been generally anticipated when the Insurance Act of 1938 was passing through
the Legislature that the fees to be recovered under that Act as it stood would
largely cover the cost of administration. This anticipation was based upon a
mere conjecture in the absence of statistics, which subsequently became avail-
able in the actual working of the Act. Nor was it then possible to anticipate-
with any accuracy the cost of administration. It therefore came about that
the situation which we now have was reached, that the income derived
from those interests—insurers and, indirectly, policy-holders—for whose
benefit the Act was passed only covers something like a quarter of the cost of
administration. And at the same time, if we are to make the administration
efficient we can foresee that there is a probability of further expenditure havi
to be incurred. The proposals in the Bill prescribe certain maxima to wﬁzg
it is not intended to work at once, but, subject to these maxima it will now be-
possible for Government to secure that the margin between what Government
ays and the actual cost of administration can be recovered from those
or whose benefit the legislation has been made. It is not the intention of"
Government so far as can be foreseen to reduce the amount which they them-
selves will pay in this regard, but in the existing financial circumstances it is
difficult for them to accept any suggestion that they should agree to bear any
Jarge portion of the further expenditure that will be required.

With these remarks, I move that the Bill be taken into consideration.

Tue HoNouraBLE PANDIT HIRDAY NATH KUNZRU (United Provinoes.
Northern : Non-Muhammadan) : Mr. President, the Bill before us, according
to the Statement of Objects and Reasons, is designed to do two things. It has
been brought forward in the first place in order to remove the flaws in the
administration of the Insurance Act and the difficulties that have come to light.
during the 18 months that the Act has been in operation. It has been brought
forward in the second place in order to provide for some matters in
respect of which further provisions were considered desirable. Many of the-
provisions of the Bill seem to a layman like me to be of rather an unimportant
character. But both by what it does and what it omits to do, it raises certain
important questions which T shall venture to consider. I shall first draw the
attention of the House to section 27, which is one of the most important.
sections in the Insurance Act of 1938. There are two questions in connection
with this section which, I wish to dwell on. The first question relates to the-
proportion of its assets in respect of life policies which an insurer must invest
in a particular way under sub-section (I) of section 27. In order that the
House may follow the discussion I would take the liberty of reading out a
part of the sub-section.

THE HoNOURABLE Stk ALAN LLOYD: May I ask Sir, what clause of”
this Bill that refers to ¢ He is speaking to section 27 of the Act which is not
mentioned in this Bill.

THE HoNOURABLE PaNpiT HIRDAY NATH KUNZRU : It may not be
mentioned here but since the Bill is designed to make further provision in
respect of many matters I am drawing attention to a matter in respect of which
further provision is desirable. Besides this matter was considered in connec-
tion with an amendment in the other House but my Honourable friend the-
Commerce Member never objected to it there. 1 do not see any reason really
why my remarks on this subject should be objected to now.

TueE HoNoURABLE THE PRESIDENT : There is no question of objection.-
The question is that you want to introduce a new matter in this Bill in this.
House. Ig,the Bill as it comes to this House as passed by the other House [
do pot think you can embody any such new matter.
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Tre HoNouraBLE Panpir HIRDAY NATH KUNZRU: Sir, may I
-submit that it can be introduoed provided it is within the scope of the Bill. It
%(ihlels not alter the character of the Bill in such a way as to make it a different

Tae HoNouraBLE THE PRESIDENT : It may not alter the character of
‘the Bill, but the usual procedure, when a Bill comes before this House from the
other House, is only to deal with the Bill as it stands and no new provision can
‘be introduced im this House.

Tune HoxoumaBLe Panpir HIRDAY NATH KUNZRU: Are we
<debarred from bringing forward an amendment which does not amount to
-acoeptance of the Assembly’s decision ?

Tae HoNoURABLE THE PRESIDENT : If you assert that you are not
debarred from bringing such an amendment, I can rule that you have not
given notice of an amendment and you cannot now move it.

THE HoNOURABLE SIkR ALAN LLOYD: Might I make an explanation,
‘Bir. When I rose to my feet just now I did not mean to make a formal objec-
tion to the whole of the Honourable Member’s remarks as being out of order,
although he was talking about a section of the Aot that is not dealt with in the
Bill. I felt, Sir, as I understand from a remark that fell from your lips, that
there was a distinction to be drawn between referring to such matters and the
elaboration of a case that would have been in order if an amendment had
been admissible.

THE HoNouraBLE THE PRESIDENT : T do not object to his referring
to the matter. It may form the subject of an amending Bill later on. It
cannot be done in this particular Bill just now at this stage without notice.

TaE HoxouraBLE Paxpit HIRDAY NATH KUNZRU: The Honour-
able the Commerce Secretary, after having done the mischief, tries to explain
‘why he intervened. It is much too late for him to do so.

Tae HoNouBaBLE Stk ALAN LLOYD: May T on a point of personal
-explanation say that I did not raise an objection. . I only asked a question.

Tue HoNoURABLE THE PRESIDENT: The Honourable Member can
refer to it, but I will not allow him to move any amendment.

Tue HoNoUraBLE Panxpir HIRDAY NATH KUNZRU: I am only
‘making my views clear. I will not put forward an amendment. What the
«Commerce Secretary intervened for I do not at all understand.

Tue HoNouraBLE THE PRESIDENT : You can refer to the matter in
_your speech. That is all T can allow you to do and nothing more.

Tue HonNouraBLE Paxprr HIRDAY NATH KUNZRU: I am only
referring to it in my speech. I am not bringing forward an amendment.

Tue HonouraBLE THE PRESIDENT : I allow you to do so.

Tae HoNourasLe Panpir HIRDAY NATH KUNZRU : Tam olgliged to
you, 8ir, for allowing me to continue my remarks in connecticp with sub-
section (I) of section 27 of the Insurance Act, which the Commerce Secretary
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seemed to object to. I was saying that that sub-section required insurers to-
invest a certain percentage of their liabilities in respect of life policies in a certain
way—in Government securities and in securities of another character. A
difficulty, however, has been felt in regard to this section, which is of a materiak
character and which deserves the sympathetic consideration of Government.
It was considered in the other House. I shall read out a part of sub-section
(1) of section 27 in order that the House may eagily understand what the
difficulty that I am dealing with is. The sub-section says :—

‘“ Every insurer incorporated or domiciled in British India shall, subject to the-
provisions of sub-seotion (3), at all times invest and hold invested assets equivalent to
not less than fifty-five per cent. of the sum of the amount of his liabilities to holders of”
life insurance policies in India on account of matured claims and the amount required to-
meet the liability on policies of life insurance maturing for payment in India,"

and these are the words that I would particularly invite the attention of the-
House to—

‘ Jess the amount of any deposit made under section 7 or section 98 by the insurer in
respect of his life insurance business and less any amount due to the insurer for loans
granted by him on policies of life insuranoce, eto.".

Now, the question that the insurance companies and the public are con-
oerned with is this. Are the deposite to be made under section 7 or section 98
by every insurance company and the amount granted as loans to insured

on the security of their life policies to be excluded from the percentage-
of the liabilities which the insurer is required to invest in a particular way or
from the total amount of the liabilities of the insurer. The question is one of
considerable importance. Suppose a company in accordance with this section
has to invest a sum of Re. 10 lakhs in oertain securities. If the loans granted
by it and the deposits made by it are to be included in the total sum to be
invested by it in securities, its position will be considerably eased. Suppose a
company of the kind that I have spoken of has made a deposit of Rs. 2 lakhs
and has granted loans on the security of life policies amounting to a lakh. TIf
these two sums are deducted from the total amount that it has to invest it will
have to invest only Rs. 7 lakhs in securities. But if these two amounts are to
be deducted only from the total of ite obligations in respeet of policies which
will certainly be much more than Rs. 10 lakhs, then it will secure bardly any
relief. Indeed in some respects its position will become more difficult because
it will have to invest 55 per oent. of a smaller sum in securities. It will conse-
quently be able to invest less in other and more profitable ways. This question,
which I hope the House understands now, was dealt with in the Legislative
Assembly the other day.

Tag HoNoURABLE THE PRESIDENT : Can you tell me what is the provi-
sion in England relating to this ?

THE HoNouraBLE Panpir HIRDAY NATH KUNZRU : T do not know
what the provision in England is, but I am going to deal with what the Honour-
able the Commerce Member said in another place, which is quite enough for me.
The Honourable the Commerce Member said that he would welcome the insti-
tution of a test case. An authoritative judicial interpretation of sub-section.
(1) of section 27 of the Insurance Act could then be secured. As regards the
cost of the legal proceedings, he was prepared to consider the question provided
the amount was not too much. Now, Sir, we are not conocerned merely with
the interpretgtion of the Aot as it is. If that were the only question, the posi-
tion taken up by the Commerce Member would be perfectly sound. But the



682 COUNCIL OF STATE [4TE ApRiL, 1941
[Pandit Hirday Nath Kunzru.]

uestion is one of policy. Suppose that the advice given to the Commerce
‘Member by the official legal advisers is perfectly correct and that the deductions
‘that T have dealt with are to be made only from the total of a company’s liabi-
lities in respect of insurance policies, even then we shall have to consider
whether this is sound as a matter of policy. No court can decide a question of
policy. That can be decided by Government only and what T would like the
Honourable the Commerce Member to tell us is whether any harm would
be done, whether the interests of the policy-holders would suffer in any way
if the deductions referred to by me were made from the total amount that a
company has to invest in Government and certain other kinds of securities.
‘That question, so far as T know, has not been dealt with. At any rate, if the
Honourable the Commerce Member dealt with this point in another place,
This speech regarding it has not been reported in the papers.

There is another question also in connection with section 27 of the Insur-
12 Noox ance Act which I wish to raise. I refer here, Sir, to the
) explanation attached to section 27. The insurers are
divided into two categories by this section : those that are incorporated and
-domiciled in British India or in the United Kingdom, and those incorporated
or domiciled elsewhere. The companies that are domiciled in British India
-or in the United Kingdom have to invest only 85 per cent. of their liabilities in
respect of life policies in Government securities and securities of certain other
kinds mentioned in sub-section (I). Compenies incorporated or domiciled
-alsewhere have to invest their total liabilities in the ways that I have already
mentioned—in Government securities or in securities of the kind referred to in
sub-section (7). The Explanation at the end of section 27 to which I have
just referred runs as follows : “‘ Sub-sections (2) and (4) ” (that is those sub-
sections which deal with companies incorporated or domiciled elsewhere than
in British India or the United Kingdom), ‘“‘shall apply to an insurer incorporated
in British India whose share capital to the extent of one-third is owned by, or
the members of whose Governing Body to the extent of one-third consist of
individuals domiciled elsewhere than in British India or the United Kingdom .
Without this Explanation, sub-sections (2) and () would have a.pflied only to
companies that were not incorporated or domiciled in British India or the
United Kingdom. But the Explanation makes sub-sections (2) and (4) appli-
cable even to those companies which, though incorporated in British India, do
not comply with the conditions laid down in the Explanation. If their share
capital to the extent of one-third is owned by, or the members of their Govern-
ing Bodies to the extent of one-third consist of individuals domiciled elsewhere
than in British India or the United Kingdom, they will have to invest all their
assets in Government securities and securities referred ta in sub-section (1)
even though they may be incorporated in British India. Now there seems to
me to be some inconsistency between this Explanation and section 116 of the
Insurance Act. This section, as amended by the Bill which we passed the
other day, reads as follows :—

‘‘ The Central Government may, by notification in the official Gazette, exempt any
insurer constituted, incorporated or domiciled in an Indian State from any of the
provisions of this Act which may be speoified in the notification ".

‘There is a condition attached to this section, the meaning of which is that
there must be reciproocity in respect of insurance business betwpen the State
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conocerned and British India before any company incorporated in that State
can be exempted by notification from any of the provisions of the Insurance
Act of 1938. Now it is surprising that while a company—T would ask for the
attention of the House to this matter—incorporated or domiciled in an Indian
State should be exempted by Government from any of the provisions of the Act
-of 1938, a company one third of the members of whose Governing Body con-
sists of, or one-third of whose share capital is held by people living in an Indian
State, should be subject to the disabilities mentioned in sub-sections (2) and
(4), that is that they should have to invest all their assets in Government
securities and in securities referred to in section 27. T can understand this
requirement being insisted on in the case of companies not incorporated in
India or in the United Kingdom : the United Kingdom has to be taken along
with India because of certain sections of the Government of India Act. But
while section 116 confers certain privileges on companies incorporated in Indian
States, section 27 is hard on companies incorporated in British India if they are
to a certain extent controlled by interests connected with the Indian States.
‘The position is absolutely illogical. A company may be incorporated in an
Indian State, all its share-holders may be residents of that State, and all its
Directors may be residents of that State. Yet it can enjoy the privilege
referred to in section 116. Tt can be exempted from all the provisions of this
Aet. But if it is incorporated in British India and, say, only one-third of its
Directors are residents of an Indian State, it will have to invest all its assets in
‘Government, securities and certain other kinds of security. If one-third of its
share capital is held by people residing in an Indian State, it will again become
subject to the disability that T have mentioned. What I have said, Sir, I
think is quite sufficient to show that there is a serious discrepancy between
the Explanation attached to section 27 and section 116 of the Act. Tt should
be removed at an early date.

There is one other section of the Bill to which I should like to draw the
attention of the House. Honourable Members will remember the importance
that was attached to section 45 of the Insurance Act of 1938. Briefly speaking,
this seotion limited the right of the insurer to question the statements made
by the polioy-holder. It stated that the accuracy of any statements made
by the policy-holder could be challenged only within a certain period. The
period was in the case of existing companies two years from the date of the
eommencement of the Insurance Act and in the case of new companies two
vears from the date of the acceptance of a policy. There were, however,
exceptions in which the validity of a pelicy could be questioned even after
the prescribed period had expired. The conditions laid down were that the
statements made by the policy-holder should be false and fraudulently made
and that the policy-holder should have known at the time of making them
that the statements were false. The advantages and disadvantages of this
section were considered. The provisions of the section did raise certain
difficulties. But, after taking all considerations into account, it seemed that
it was desirable in the interests of the policy-holders that the right of the
insurer to question the accuracy of their statements should be limited in a
certain way. It was felt that otherwise the policy-holders might be subjected
to vexatious treatment, and that the unlimited right enjoyed by the insurer
might be abused. In fact, it was thought that the section was too wide,
and that the right in question had not been properly exercised and 1 believe
that the policy-holders had also made complaints about the considerable
delays to which the payment of their policies was subjected. This section,
however, hes been altered in a material respect by an amendment accepted
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in another place. A proviso was added there to this section which runs as
follows :—

** Provided that nothing in this section shall prevent the insurer from calling for proof
of age at any time if he is entitled to do so, etc."’.

The first question that we have to consider is that so far as the question of
age goes, section 45 has been practically repealed. I know that there are
these qualifying words “ if he is entitled to do so”. I do not know what
exactly is meant by this. Is it meant that if the insurer is entitled to do so
under any other law he might question the proof furnished in regard to age t
The Commerce Secretary shakes his head——

THE HoNoURABLE SiR ALAN LLOYD: Perhaps it will shorten matters
if the Honourable Member will permit me to say that the words refer to the
terms of the policy.

Tae HoNoumaBLE Panpir HIRDAY NATH KUNZRU: What the
Honourable the Commerce Secretary has said shows that it would be per-
missible for the contract entered into between the insurer and the insured
person to include a provision to the effect that statements made in regard
to age might be ohslnmgod even after the expiry of the period mentioned in
the Act.

Tre HoNoURABLE Sik ALAN LLOYD : It is the other way round. An
insurer might positively contract out of the right of questioning. He might.
contract to pay the policy without question after two years.

Tre HoNoURABLE Panpir HIRDAY NATH KUNZRU: Consideri
the liberty given to insurers, I do not see that they would be so large-heul:ﬁ
as to agree to pay the life policies without any condition at all. If that is
really the position of the insurers, why is this amendment made ¢ It is wholly
superfluous. It has obviously been made in order to confer a right on the
insurance companies. Otherwise it has no meaning whatsoever. The effect:
of this amendment will be, as I said, to nullify section 456 so far as age is con-
cerned. 1 am not aware, Sir, that we have been told what was the serious
difficulty that was caused by section 45 as it. stands. I know that it was
desired in the other House that this change should be made. But Govern-
ment have said nothing to justify the change that has been made. If they
wanted to protect the insurance companies further, they could have done
so without bringing forward so drastic an amendment. They could have
increased the period during which the insurer could question the statement
made with regard to age by an insured person from two to three or even four
years. If they were concerned with the intereste of the insured person, they
could have laid down that if proof with regard to age was not furnished by
him and if the policy might thereby lapse, he should be given a previous
warning 80 that he might furnish the required proof. But they have done
nothing of the kind. They have not in any of these simple ways protected
the interests both of the insurance companies and of the policy-holders. The
have brought forward this drastic amendment which, as I have already said,
nullifies section 45 in an important respect and confers a power on insurance
companies which may easily be abused and which it was felt when the
Insurance Act was passed had been rather abused by them.

These are the important points that I wish to deal with in connection
with the Bill. I should like however before I sit down also to sa) that I amx

(



INBURANOE (AMENDMENT) BILL 635

in accord with those who object on principle to the renewal of licences of
insurance companies required by the Bill before us. The Honourable the
Commerce Member explained in another place what was the reason for this
provision and the Commerce Secretary too has explained it today. I under-
stand the explanations given to us to mcan that the insurance companies
would not be required to provide more than Rs. 1,60,000 and that should
the exponditure on the Act increase it is the State that would make itself
responsible for the additional expenditure. I am dealing with the new section
3A which it is sought to introduce. If I have correctly interpreted the
assurances given by the Commerce Member and the Commerce Secretary,
then I think that tho new section, though not acceptable to us, need not be
seriously objectod to. But if it is intended when expenditure involved in
the administration of the Insurance Act rises, to call for what 1 rogard as
further contributions from insurance companies, then 1 say that the provi-
sion in question is seriously objectionable. I hope that this matter will be
explained either by the Commerce Member or by the Commerce Secretary.

Sir, 1 have not brought forward any amendments because I knew that
the other House having risen. Government could not accept any of them,
even if thoy were inclined to do so.  Otherwise, 1 would certainly have placed
amendments before the House with a view to giving effect to the purposes
that I had in view. T hope however that Government will give their serious
consideration to the points that I have urged and will try soon to amend
the law in such a way as to safeguard better the interests both of policy-
holders and of insurance companies than the present Bill does.

Tur HoNouraBLE MrR. HOSSAIN IMAM (Bihar and Orissa : Muham-
madan): Mr. President, the Bill before the House has been heralded for
a long time. We have been waiting for this for some time past and we had
thought that it would be a model of perfection. There is no doubt that this
‘represents an agreement to a large extent between the Government and the
insurance companies ; and as such the Government deserves to be congra-
tulated on having brought an agrced measure. But our difficulties are not
ended by the agreement of the insurance companies alone, because we have
also to guard the interests of the unrepresented person, I mean the man who
takes out a policy. As far as he and his benefits are concerned, I am afraid
the Bill has not paid sufficient attention to his interests. I have not much
to say but I do wish to state a few facts before the Government.

Firstly, Sir, the provision which was incorporated in the Bill in the teeth
of opposition by all the non-officials in section 2 of the Act about having an
actuary at the head of affairs, that remains unaffected. Do the Government
seriously believe that after an examination has been made by an auditor
it is necessary that his report to be understood can only be read by an actuary ?
In the Act it is laid down by you that the reports will be made not only by
the auditors but in certain cases the Superintendent of Insurance is allowed
to ask for an actuarial report. Now, when you have an actuarial report,
18 it not having a fifth wheel to the chariot to have an actuary also at the helm
of the affair ? I have no complaint against the Superintendent of Insurance.
It should not be understood that I am making any remarks against him.
What I do say is that our opinion embodied in the debate on the Act in the
Assex_n.bly and in this House was almost unanimous in regarding it as & useless
provision, a provigion which would bar the way to the appointment of an
Indian to the post. I will make my position quite clear. The intention
of this House was that the first Superintendent should be an Indian. Failing
that the sec8nd Superintendent should be an Indian who has experience of
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insurance business. Placed as we were, Sir, we had vory few Indian actuaries
available, and those few were either botter employed or had better prospects
than the Government could offer. It was thcrefore impossible for the Gov-
ernment to get an experienced Indian actuary. Sir, I refer to it in passing
because there has boen some complaint of delay in disposing of the cases.
This may be due to the fact that very keen inquiries wore being made by a
man at the head of affairs who did not know India. The Superintendent
of Insurance has been taking good care that the interest of the policy-holders
is safeguarded, and to that extent I am in perfect agreesmont with him, but
matters are prolonged too far.

The second item to which I wish to refer is the increaso in the fee of the
insurance agents. The new method adopted by the Government of making
the people pay for specific services rendered is in principle quite correct. But
it remains to be seen whether this practice is to be extended to all or to only
to those few who are unfortunately already paying. Those who pay are
asked to pay more and those who escape payment are never detected. The
provision of renewal of insurance is also taxation and taxation which I
think the Government ought not to have imposed. The work which- the
Government is doing is not primarily in the interest of the companies ; it is
really to safeguard the interest of the policy-holders that this Act has been
passed, so that under the guise of a registered company people may not be
robbed. It is really in the discharge of a fundamental duty of an established
Government that the authorities have embarked on this Act. The purpose
of this Act is really to safeguard the interests of policy-holders ; and therefore
to ask the companies to pay for the services of the Department is really passing
on the cost to some other people. Ultimately the cost will have to be paid
indirectly by these policy-holders themselves, because insurance companies
are after all not philanthropic bodies. Insurance people take my money,
make provision for expenditure, and then give you 90 or 80 per cent. of the
accumulation. In that sense the cost is passed on to the policy-holders.
I would like the Honourable Member to inform us what is the provision in other
civilized counlries. Is this kind of renewal fee vmposed in other countries as
well ? If it is the general practice of the world, I think the Government is
perfectly justified in adopting that system, but if it is not, I would venture
to suggest that the Government should not make this innovation. Sir, some
objection was taken by Dr. Kunzru to the provisions of section 27. 1 would
like to remind the House that this matter was discussed at some length in
this House on 22nd November, 1937. Today Dr. Kunzru brought our atten-
tion to the anomaly between a company incorporated in an Indian State
and a company incorporated in British India with share-holders and directors
from the Indian State. Our Honourable friend Dewan Bahadur Sir Ramunni
Menon had on 22nd November, 1937 drawn attention to anomalous difference
between India and British India as incorporated in this section. Govern-
ment had intimation that there was some inconsistency in the provision.

. I hope the Government will not be too much wedded to prestige and brush
aside the suggestions but look into the thing and if there is an anomalous
position it should be cleared. The present provision in section 27 which
insists on 85 per cent. being invested in Government securities acts harshly
on policy-holders. The present yield on Government securities is very low,
but I would not be so unkind as to suggest to the Government that for the
benefit of the policy-holder the Finance Department should increase its rate
of interest. You as the Government ought to look at things as they are. I
wish particularly to draw the attention of the Government to the fact that
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there are two kinds of policy-holders. One is called the participating policy-
holder and the other is the non-participating. In the case of those who
are not participating in the profits, the premium income is fixed on the suppo-
sition of a certain yield on the investment. The actuarial premium tables
are on the basis of an assumed rate of interest being earned. Now, the company
having entered into contract does not invest the whole sum at the date of
the contract. The sum is to be received in a period of 20 years, 25 years or
30 years and it assumes that for that duration the company will be earning
a certain amount of interest. That interest is not earned now, through no
fault of the insurers and no fault of the policy-holders, rather to the advantage
of the State. I would venture to suggest that the Government should con-
sider the difficulties of the insurer in a sympathetic manner.. This loss to the
insuring company is really passed on to the participating policy-holders. As
the House knows, the premium of participating policy-holder is a little higher
and the contract is a varying contract, in that the amount of bonus is not
always fixed. It is found out by means of different valuations. As far as
this valuation is concerned, if the assumed earning capacity is reduced, with
the reduction of the surplus, the bonus to be awarded is reduced. So by
insisting on this provision of 55 per cent. in the case of local insurers and 100
per cent. in the case of foreign insurers the participating policy-holders suffer,
The Honourable Member knows that the vast majority of policy-holders
prefer to get a participating policy to a non-participating policy. This is
the particular aspect of the question which I ask Government to keep in
view and not be wedded to prestige that because they had brought forwara
a certain measure it should be regarded as sacrosanct. The realities of the
situation should not be brushed aside merely on the ground that we are passing
an Act which is a permanent Act and the present position may be temporary.
I am rather inclined to believe that the present trend of interest rate on Gov-
ernment securities is not a temporary feature. Unless something very catas-
trophic happens we have to regard 3 per cent. and 3} per cent. as the normal
rates of interest for Government accommodation, as the trend of world opinion
is that money should be available to the Government at a cheap price. In
view of this changed circumstance, the insurer and the participating policy-
holders deserve sympathy from the Government and that sympathy can
be effectively translated by reducing this provision. The smallest thing
that the Government ought to do is to include the deposits and loans, as has
been urged, in this 55 per cent. If an amendment of procedure like that is
adopted—it is not an amendment of the Act—this might materially, if not
wholly, ease the situation. We had been wondering when the Act was before
us what would be the effect on the expense ratio of the companies. It was
thought that the old Act was unable to check the growth of mushroom com

panies and one of the objects of this Act was that mushroom companies should
not rob the people by offering good prospects without any backing. Well,
as far as that is concerned, Sir, I do not know how far the Government has
succeeded in eliminating the mushroom companies. I have heard of one
difficulty which is being experienced by the companies, and on that I should
like the Honourable Member to throw some light. I am, Sir, not very sure
of my facts and that is why I am making an apologetic reference. I was
told that the present procedure is that if two companies wish to amalgamate
it is not only the weak company which has to get its assets valued but it is
also the bigger company which is going to absorb, which is asked to have
actuarial examination, made of its assets as well. That leads, Sir, to very
great expenditure and difficulty. The bigger company, on the last valuation
basis and other things, may be proved to be an established concern, a concern
which can difely absorb.” Tf both the companies are weak companies, of
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ocourse you should insist. Then you have no safety. But if you find out from
your papers that one of the companies is an established concern of long dura-
tion, and with an actuarial report ; that ought to be sufficient. That is one
of the points on which I want some light to be thrown.

There is another point, Sir, on which I want some light to be thrown
by the Government. When this Bill was under consideration, I had brought
forward an amendment to clause 102 (c) as it then existed which is now num-
bered section 118. The intention behind that amendment, Sir, was that
railway peoples Provident Societies should be exempted from the conditions
which are laid down for ordinary Provident Societies. I would remind the
House of this because it was really a burden which was passed on to me by
Sir Nripendra Nath Sircar, as is stated on page 911 of the Council of State
proceedings of 1937. When I moved that amendment, the Government
assured me that they will have the matter examined and an agreed amend-
ment will be placed before us. The agreed amendment, Sir, was moved by
Mr. Bartley— ’

THE HONOTRABLE DEWAN BAHADUR S1R A. RAMASWAMI MUDALIAR :
What clause ?

THE HoNoURABLE MR. HOSSAIN IMAM: C(lause 102 (c) in the Bill,
section 118 in the Act, and at the moment section 66 of the new amending
Bill. The difficulty which we found, Sir, was that Provident Societies are
restricted to work up to Rs. 500 only. But the only relief which you could

ive to the railway men and the Government employees mutual Provident
ocieties was to permit them to transact life insurance business of a restricted
amount. This was the only help which we wanted, and which was examined
and granted to them by the old Act. Under the Provident Societies Act
of 1912 the Government of Bengal—the Provident Society was situated there
—was given an exemption. Now the present condition of affairs is that the
Superintendent of Insurance may or may not relax, and I am afraid that
after this Act is passed the chances of their being allowed to transact business
of more than Rs. 500 will be almost negligible. At the moment a talk is
going on, Sir, that the big insurance companies are also going to embark
on opening new provident companies as subsidiaries to their own big com-
panies. If this sort of development takes place, the position will further
deteriorate.

In the end, Sir, I should like to say that perfection is difficult to attain.
Human efforts are scarcely, if ever, perfect. We have to make the best of
a bad bargain, and the Government’s function is to strike a balance between
the varying claims of the three parties, the State, the insurance companies,
and the policy-holders. The Government and the insuring companies are
always in conclave, one consults the other. But the policy-holders’ interests,
8Sir, do not find any access to the Government’s counsels, and it is for this
reason, Sir, that I do wish that if ever this Act is under revision, representa-
tion to the policy-holders’ interests should also be given as fully as is given
to insurance companies.

Sir, I support the Bill.

TeE HoNOURABLE DEwWAN BamaDUR Sir A. RAMASWAMI MUDALIAR
(Commerce and Labour Member) : Mr. President, the_‘sﬁ)eeches of my two
Honourable friends relate more to what this Amending Bill hasomitted to do
than to what this Amending Bill has provided for. My Honourable friend

<

°



INSURANCE (AMENDMENT) BILL 639

Pandit Kunzru definitely stated that his objection to this measure was that it
did not bring within its purview certain other amendments to sections which
have not been touched upon in this Bill. Well, that is a legitimate criticism.
But obviously it is not possible for me to go into all the details of why we did
not amend a particular section. Let me however advert to gection 27 which has
occupied my thoughts as well as that of the Honourable Member, and the
propriety of which has been discussed in Insurance journals and by insurance
interests ever since the Bill was passed. At the conference that I had the
honour of presiding over of Insurance interests, section 27 was very hotly
debated upon. My position then was, Sir, and is today this : The require-
ment of section 27 that certain insurance companies should provide by way of
approved securities a certain percentage of their liabilities was debated upon
and discussed in both the Houses on the occasion when my distinguished pre-
decessor in office, Sir Nripendra Nath Sircar, had the opportunity of introducing
the Bill. Such a thorough discussion there was on the subject. Honourable
Members are aware—it is no secret that there were conferences in the lobbies
and behind the scenes—that it was one of the most debated sections of both
the Houses, and that this provigion was put there after a prolonged discussion
more or less as an agreed measure. It is not that I am laying down now the
policy which section 27 seems to incorporate that assets equal to 55 per cent. of
the liabilities should be invested in a particular manner : but it is that this
very point had been thoroughly discussed only two years ago, and I should
have thought before my Honourable friend asked me to suggest an amendment
to that particular section that he would have shown how conditions today are
in any way different from what they were in 1938 and why that particular pro-
vision, which has received complete and thorough attention of the Members
of both the Houses, and of the public, should now be amended, and the policy
incorporated in that section should be revised. That policy, Sir, deals with the
interests of the insurance companies and with the interests of policy-holders
alike, and I personally feel somewhat timorous of touching a section which, if
not sacrosanct, at any rate has received the blessings of both the Legislatures
only two year ago. My Honourable friend will find in the discussions parti-
cularly in the Council of State and in the speech of my Honourable friend Mr.
Hossain Imam that this very question whether the loans on policies and the
deposits under section 7 should be included or excluded from that 55 per cent.
calculation, a point touched upon by my Honourable friend. The position
that I took up in the other House then was—

THE HoNoUrABLE MR, HOSSAIN IMAM: The Law Member remained
silent on that day.

TaE HONOURABLE DEWAN BAHADUR SiR A. RAMASWAMI MUDALIAR :
And that silence is very eloquent obviously. I am given to understand that the
legal Advisers of the Government said, and that is confirmed by the silence of
no less a person than the Law Member of the day, that that section provides
for the inclusion of these two things also in the 55 per cent. calculation and
that the 55 per cent. applies to [(A + B) — (C+D)), if I may say so. That is
the reason why I am not prepared to touch that section now. But I did go
beyond this. If there was serious doubt—Government itself have no doubt in
the .ma,tter—but if there was serious doubt in the minds of Insurance com-
panies or, as has been alleged, if they are certain that our interpretation of the
section is wrong, and if they go up to a court of law and have their interpreta-
tion vindicted, I gave the assurance that Government would not have that
section athended s0 as to restore their original interpretation. One reason
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why parties are unwilling to go to a court of law and have their interpretation
justified with reference to many of these matters—and I know it from my own
experience as a lawyer—is that the moment they have taken all the trouble and
put themselves to all the expense of having that particular interpretation
vindicated by a court of law, Government comes in the next day with an
amending Bill to restore the original interpretation, thereby nullifying even the
decision of the Privy Council. Having that in mind, I gave the assurance
that if this interpretation was vindicated by a court of law, Government would
not go behind that decision of the court of law and would accept it loyally in
spite of the fact that they felt that the decision of both the Houses, the
intention of the Government as expressed by the eloquent silence of the then
Law Member and all other facts meant that they desired that these two items
also should be included in that 55 per cent. caloulation.

THE HoNoURABLE Paxpir HIRDAY NATH KUNZRU: It is then
obviously a question of policy and not one to be decided by a court of law.

THE HONOURABLE DEWAN BAHADUR SIR A. RAMASWAMI MUDALIAR :
My Honourable friend knows that in the opening observations I said that it
is a question of policy, which has been so thoroughly discussed and accepted
by both the Houses. I need not go into the history of this section 27, the
various proposals that were made, how the original proposal of the Government
was for 33 per cent., how the Select Committee amended it to 66 per cent.,
and how a conference was then held and a compromise was arrived at. All
these things have been thoroughly discussed, including the question of policy,
and the decision is as much binding on the Government as on the Legislature,
and that is the reason why I feel that I cannot go behind the policy, especially
when no new arguments have been advanced and when the position today is
exactly what it was in 1938 when that particular decision was made.

Tre HoNoUrRaBLE Mr. HOSSAIN IMAM: The position has changed
because of the reduced yield from the Government securities.

TeE HoNOURABLE DEWAN BAHADUR Sk A. RAMASWAMI MUDALIAR :
8ir, I am not quite sure whether on the facts even my Honourable friend is
correct. Certainly he also knows that Government securities have appreciated.

Tax HoNouraBLE MR. HOSSAIN IMAM : That has brought down the
yield, Sir.

TaE HoNOURABLE DEWAN BAHADUR SR A. RAMASWAMI MUDALIAR :
That reduces the amount that has to be deposited. (Laughter.) You cannot
have it both ways. I do not venture to enter into the intricacies of high
finance, especially with my Honourable friend Mr. Hossain Imam. Iam not
competent to do so. - But that is the position.

Then, my Honourable friend referred to the Ex tion to section 27 and
pointed out that a company incorporated in British India, with one-third of the
share-holders in an Indian State, is placed in a disadvantageous position. I
must frankly confess that this partioular point was not brought to my notice
by any company or any insurance interest. I understand that there is a single
company in that extraordinary position in my Honourable friend’s province
and therefore he knows much more about it than I do. But I can only say
that that is an anomaly which wae not provided for and it was not contemplated
at the time. As my Honourable friend knows, the Explanation realky refers to



INSURANCE (AMENDMENT) BILL 641

foreign companies. 1 do not know when the next amending Bill will be before
the House. But, when the next amending Bill is before the House, I am certain
that this question will be given due consideration.

Tue HoNoUraBLE PanpiT HIRDAY NATH KUNZRU : 1 should have
thought that Government would rectify this anomaly, because they never
intended that it should be there.

.~

THE HONOURABLE DEWAN BAHADUR SR A. RAMASWAMI MUDALIAR :
That is a point worth considering and I undertake to look into it. ~But
with the obvious impatience of the Legislature over the series of amending Bills
to the Insurance Act, I have a little hesitation in introducing any Bill on this
point in either of the Houses.

Tux HoNoURABLE PanniT HIRDAY NATH KUNZRU : We have shown
exemplary patience.

THE HoNOURABLE DEWAN BaHADUR Sir A. RAMASWAMI MUDALIAR :
My Honourable friend referred to the question of amalgamation. The Honour-
able Mr. Hossain Imam said that there was some difficulty about it. Surely,
my Honourable friend knows that in the last amending Bill provision was
specifically made for it and the Government have taken to themselves the
power not to require an actuarial valuation from a company which has a
sufficient standing and therefore it is only in regard to such companies that
Government feel that an actuarial valuation should be insisted upon that this
provision is being enforced.

Then, my Honourable friend Pandit Kunzru referred to clause 31 of this
Bill, which amends section 45 of the Act, where it is provided that an insurer
ocan, if he is otherwise entitled to do so, call for proof of age. Tt was brought
to our notice that in some policies it is provided that the assured must prove
age, and if so, there is no reason why that proof should not be forthcoming, and
if correct proof of age is forthcoming after that date, then it is open to the com-
pany to adjust the policy so that the proper premiums are paid according to the
age. It seems to me that it is as much in the interests of the other policy-
holders as in the interests of the insurance company that this rectification
should be made. Tt is not really fair that other policy-holders should be mulct-
ed because one assured does not declare the correct age or does not prove the
correct age. That is the reason why this proviso was included in this clause.

My Honourable friend Mr. Hossain Imam went into a discussion regarding
the Actuary which I was not able to follow. He virtually said, * Well , there
is the actuarial report ; any layman can understand it. Therefore, there is no
reason why there should be a qualified Actuary at the top to further scrutinize
it.” But his logical mind then jumped to a queer conclusion that it should be an
Indian Actuary and not a British Actuary who ought to be the Superintendent
of Insurance. (Laughter.)

Tue HoNouraBLE MR. HOSSAIN IMAM: On a personal explanation,
Sir. I did not suggest this. T said that the qualification ‘* Actuary *’ stands
in the way of having an Indian Superintendent. So you have either to elimi-
nate the Actuary or not have an Indian.
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THE HoNoURABLE DEWAN BaHADUR SiR A. RAMASWAMI MUDALIAR :
That is a curious way of bringing about the desired effect to which I cannot
possibly subscribe. In the first place, there has never been a want of Indian
Actuaries. Tt may not have been possible for Government to get a qualified
Actuary on the terms and conditions on which they were prepared to get them,
and when the criticism of the House is about bloated salaries, that sort of diffi-
culty will always continue to exist. My Honourable friends will have to revise
their ideas, particularly now that this country is becoming more and more
industrialized, and the best brains are being diverted to industry, not
only with reference to this particular appointment but also with reference to
various other technical appointments. My Honourable friends will be driven
to the conclusion that they should revise their ideas on salaries and in any
cagse cannot subscribe to the Rs. 500 limit which has prevailed asa very
desirable limit in some quarters till recently. But, Sir, I can say this.

I have tried to look into the Department and its
1 . administration and have taken some interest in this
matter during the last year, and I can assure my
Honourable friend that no layman could possibly deal with the actuarial
reports that sometimes come up or cope with the correspondence that
insurance companies from time to time put forward. Tt requires all the ingen-
uity and all the care of the Supe-intendent of Insurance and three qualified
Actuaries whom we fortunately now have in the Commerce Department, all of
them Fellows of the Society of Actuaries, out of only seven or eight Indian
Actuaries in the whole country. We have been very fortunate in getting their
services. [t requires all their ingenuity and care to disentangle some of the
reports of the actuaries and auditors and the correspondence which is some-
times addressed to the Department by the Inmsurance companies. But my
Honourable friend at the same time complained of the delay, and that leads
me to the proposals which have been called the taxation proposals of the Bill.
We do contend it to be one of the justifications and reasons for this Bill, which
provides for this renewal of fees, that we want to avoid such delays. There is
no use of complaining of delays when there is a skeleton staff to work the Act.
Insurance companies are getting more regular. The controls are so many and
the correspondence so interminable, with reference to some at least of the insur-
ance companies. It is not the best managed companies that give the greatest
trouble to the Insurance Department. It is those badly managed companies
which after protracted correspondence have to be hauled up, and threatened
with withdrawal of registration. It is to deal with all this work that the in-
creased staff is required.

And that brings me to the provision for renewal of licences, which frankly
is a proposal for raising some money. My Honourable friend Pandit Kunzru
wanted me to give an assurance, but I think he got a little confused over the
statement T made in another place. The present contribution from the general
revenues is Rs. 1,560,000 for the expenditure on the Department. On the other
hand the present contribution by the insurance interests to the general revenues
is about Rs. 50,000, which is being paid by way of fees by the agents. Now
T only said that under present circumstances, for the purposes of this growing
department and for discharging our obligations to the insurance companies and
to the public at large, we want some more money and it i8 not possible to get
that money from the general tax payer. Therefore it is that these proposals
for a renewal fee from insurance companies and an enhanced fee from the agents
when they receive their annual licences have been put forward in this Bill.
It does not mean that all extra expenditure hereafter of the Insurance Depart-
ment must be found by the insurance interests alone. I do not commit this
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House to that prospect. I also said that the indirect costs of the administra-
tion, costs on pensions and so on, have not been taken into account in this con-
tribution which the general taxpayer pays to this Department. Those indirect
charges are bound to grow from time to time. Therefore, on the one hand I did
not set a limit to the amount which the general taxpayer should pay to the
cost of the Insurance Department, and I did not suggest that it should be only
one lakh. On the other hand I did not commit myself to the principle that all
additional expenditure should be met only from a levy either from the insurance
companies or the agents concerned.

Sir, I do not think there is any other point which I need deal with at this
stage. I can only say that this is one more instance of a Bill which has been
carefully considered in the light of the advice received from the parties directly
interested, that all the provisions were discussed with the interested parties.
On the one hand we placed before the conference the proposalsywe had in view,
and on the other were proposals from the insurance companies as to what
amendments they wanted. It was through a discussion on all those proposals
that we arrived at certain conclusions. Asmy Honourable friend the Com-
merce Secretary stated, this Bill does not represent one hundred per cent.
agreement on all these points. Obviously we could not expect the insurance
companies or the agents to agree on the one hand to the renewal fee or on tho
other hand to an increase in agents’ commission, even as we would not expect
any person who pays an income-tax to agree readily either to the payment of
income-tax as it stands or the enhancement of that income-tax. We did not
look forward to agreement on that proposal. But they knew very well, and
we explained, the justification that we felt for bringing forward these proposals,
and in their heart of hearts I say they gave their assent to these proposals.
It is in these circumstances that we have come forward with this amonding Bill.

THE HoNoUurABLE THE PRESIDENT : Motion moved :—

* That the Bill further to amend the Insurance Act, 1938, as passed by the Legislative
Assembly, be taken into consideration. *

Question put and Motion adopted.

Clauses 2 to 50 were added to the Bill.

Clauses 51 to 70 were added to the Bill,

The Schedule was added to the Bill.

Clause 71 was added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

TreE HoNouraBLE St ALAN LLOYD: Sir, I move :—

* That the Bill, as passed by the Legislative Assembly be passed. *’
The Motion was adopted.

— et ey ey e

The Council then adjourned sine die.
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-83, 6564-66.

of the —. y

R»?ﬁ:ﬁ ion of

Statement (laid on the table) re
Declaraticz(s) of  Exemption
gil;ler section 6 of the —. '6-T,

_AERODROMIS—

Question re terders for the construc-
%n of runways at certain —,

Foreigners —,

ARROPLANE FaamoRy—
‘Question r¢ ——. 18,
Az Fonoz—
See “INDIAN —"',

A Forcr Reskrvy TRATNING ScHEmMI—
"Quemtion re —. 123-26.

Am Mare—

Question re omrrisge .of —— from
;l‘)&}'bm oto BSydney wvia Karachi.

Am Ma SzrvicE—

westion —— between the U,m(od
QKnn:dnm and India. 91-92.

ALcoHOL—
See “Powmm +—", .

Art Aeoan Kman, Hon. Maurvi—
Question Te—
North Esst Frontier, 2.
Superm”donu of Post Oﬁm in

Resolaticn re—
Alocation of ﬂefena expenditure

between His an_y'p -Govern-
ment and Indm ’36

Prevention of persons wuffering
from contagious disesses ‘travelling
n;l mm, éto. 7-28, -133.

ALIENS-—
See “ENFMy ——*."

AILLAHABAD CANTON MERT-—
See “Houvax Tax’'.

ALLARABAD  GANTONMIENT Bumnm
CONFERENCE—
Question re Acdress of the Presidentt
and resolutions ‘passed by the ~—~—.
42.43.

ALLAEABAD Division, E. L. R.—
‘Queation 7e i{g;renchment of staff in

ArL-INp1iA Rapro—
Question lrff-—

_

—— publications. 575-T6.

ALLOWANCE—
nostion re —— paid to railway
bt Do o "o nd
trunk calls. 552.

ALTeNTIM—

Question re import restrictions on
—_ or — mmuhcturu. 282,
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ANGLO-INDIANS—

Question re—
Number of Hindus, Muslimsg ild‘
—— appointed on Buto-munged

Ralways. 410. . . i

Numher of Hindus, ﬁnﬂm SR [

etc., appointed " to the lowa:

razetted  services of  State-

managed Ruilways. 410-11.°¢ 2% |}
ANaue (ORrissal— -
Nee “INCOME-TAX'.

Antr-win MovEMzNT—
! Questiqn re persons detained without
trial since ﬂm begirming of the

.

APPELLATE ASSISTANT COMMISSIONER OF
INCOME-TAX—"

Questibh ‘re ——- in Orissa. 285.

APPOINTMINYS— [
. Questiop re—
—— made to the Snper;or Railway
o R e
ames o uslim new
.. which —— for St.to-mmged
Bnlwm are advertized. 400.
Question re—. :
— .in ce factories. 188.

Methcd employed in nelechl% _—
fcr Ordnance factories. ),
See “SexciaL Grape —-''.

AREITRATION CLAUSE—

Question re —— in the contract form
of Messrs. Balli Bros., Ltd., for the
pnrqhm of wool. 277,

ARMY—
- 8ee *“INpIAN —"'.

AsEURAN, HoN. MR, SHANTIDAS—

Election of the —— to the Standing
Committee for the Department of
Commerce. 583,

General Discussion of t.lxe General
Budget. -07.

General Discussion of the Railway
Budget. 59, 61-64, 86.

Indian ¥inance Bill—

Motion to consider. 490-92,

Question re—

Control over movements of ships
employed in the coastal trade
279-80.

Military dairies. 47. .
Requititioning of ships for the
carriage of coal. 280.

Shipping facilities for the import
of rice from Burma. 278-79.

8

F'.A

AskuBaN, Hon. M=,

SHANTIDAS—oonsd.
Quemntn (Sus&menhry) re Indiam
. Resolution re mdnstrml development.

Yy,
‘fym &icﬂe Duty Bll.l—
Motion to consi
She Ay
.~.—-See  ‘‘SUPERINTENDENTS oOF Posx
Orrices’’.
AssaM Brraar, RAILWAY—
_See “——"" under ‘‘RarLwavs’’.
AssamM RrrLzs Bri—

S.G. s_. <" onder “Bnl-"- oy

AssISTANT COMMISSIONER OF Iuoon-
TAK—
Sce ‘‘APPELLATE ——"',

ASBISTANT ForPMEN— N
Question e’ —— tn foremen in
Ordnance factories. 189. a

ASBISTANT INcoME-TAX OFFICERS—
Questicn re " ——.

ASSISTANT S'rmon MAs'ms—
N. W.R. & 8

AUDIT AND ‘ACCOUNTS,
EXAMINATION—-

mo., Smevices

See “INDIAN —.

)

Avuprr ReporT, 1041—

Statement (llud on the table) re
Finance Accounts, 193940 and the
—, 196

AUTOMOBILE INDUSTRY—
Question e —. 121
Burar, HoN. Sm Gmia SEaEAR—

Assam Rifles Pill—

Motion to consider. 320. o
Motion to rass. 320.

Delhi Restriction . of Uses of hnd
Bill—

Motion to consider. 622-24, 626-£8.
Motion to pass. ‘

General Discussion of the = Genérad
BudgF 218, 23431 R
Indian Finance —

Motion to consider. 440, 445, Bl1-

14.
Indian Railwaye (Amendmont) Bill—
Motion to copsider. 331
‘e
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Basral, Hon. Bz Greia SHANKAR—cOn{d.
Motion for election of four mon-offielal
Members to serve on the Standingv
Committee oo Emigration. 422::
~Motion re.Btarding Committes for the
Department of Supply. 423..
Reso'ution re—
Federal Court. 368-70.
Industrial development 380-01.
. Prevention of ' persons ‘sufferin 18
from cont.ag)ous diseases trave
ling in trams, otc 132, 133
Bmmr, Hox. Mz, 3.~
Congrstulations to the —— on" his
C. 8 L 13

BENGAL NAGPUKR RALWAY—
See ‘'——"' under ‘RALwax(s)".

Brran Laws Pru—
See ‘‘—"' under “BmwL".

BrvIN I'BAINING SCHEMx—
Question re — —, 37-38:

BiBanr AND (GL188a—
See " iIncOME’’
* See ‘*‘INCOME-TAX DEPARTMENT'.

BrLi-
Assnm. Rifles ——
I'assed by the Legislative Assem-
bl;. 196
- Considered and pessed. 330.
Berar Laws —

Pasacd by the Legislative. Anem-
bly. 196.
Considured ‘und passed. 310-20.

. Cantouments (Amendment) ——
Aesent of the Governor General.
i4.

Code of Civil Procedure {Amend-
ment)
Assent of the Governor General.

4.
Code of Criminal Procedure (Amend-
ment) ——
" Assent of the

14.
Delhi Masajid —
Recommendation to - the Assem!
that the —— be referred to a
» Joint Committee. 402-03.
Cencurrence of the Assembly ' that
the —— be referred to a Jomt.
Comnmittee. 467. .
Delhi  Restriction of Uses -of

Fomed Iy
anse the  ‘Legislative Assem-
bly. 682 '

Cousidered and passed. 622-28.
Excoss Profits Tax (Amendment) —
As's;nf. of the Govemor Gonenl.

P.l':l“d by the Loguhhve Auem
(onsldered nnd 1 _passed. 560-62.

Governor General.

T~ — ————— e e

P

Bri—contd. - T
Indian Companies’ - Amoadmaub) e
Assent of the vernor Gonenl.
lndlm; F:nmce  —
an)d by -the Legislative M
‘bly.  380.
h(i:il'on to consider. 425-68, 467-
Motiom to pass 618,
Indian mcome-tax (Amendmmt)

A‘uent of the .Governor General.

Indian Limitation (Amendment) —_—

Re"f&;ence to Commxttee
l’ndun Merchandise Marks (Amend-
) ——
Pat:’aed }, the Legislative  Assem-
Mohon to consider. 110.
Consideration of clause 7. 119-20.
Passed, as amended. 120. -
Amer.dments made by the Council
- agreéd to Ly the Auembly 196.
lndmn Merchant Shipping (Amend-

en —
Pule)d the Legislative Assem-
bly.
lndmn Nsvy (Discipline) Amend-
ment) ——
Anlsgnt of the Governor General-
Tndian Navy (Discipline) Second
Amendment ——

Aalsiant of the Governor General.

ladian Railways (Amendment) —
P'assecd by the Legislative Assem-
bly. 25%
.- Considered and passed. 32141,
Indion Registration (Amendment). —-
Assent of the Govermor General.

14.
Indian Sale of Goods (Amendment)

Asscut of 'the Governor General.

Indian Tariff (Amendment) —
Pa.ued bé the Legulatm Assem-

Constdered and puaed '657.
Indian Works of Defence a{Amond‘

ment) —
Assent of the Govérnor Geneul.

Insunrance (Amendmelit) —_

Passed by the Legislative Assemr- .

bly. 582 .
Connderfd and passed. 628-43.
Insurance Deposits (Temporary

Redud’ion) ——

P"l.;d lzy the Legulatwe Auem
Considered _and passed. 117-18

’A
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Bru—concld. Yoo
m M (Dmu) Amqndnont

‘ Auent of the Governor (knenl

,Pﬁulm tAmudmt)
Passed by7 the Leglee Aueln

by
Considered and d. 318:9.
tination ——

Protective Duties
Paseed by the Legislative Assem-

bl
Conz'ldered and passed. 553-5&
Repen.lmg and Amending —
A?;_nz of the Governor General

Beserve Bank of India (Tlurd Amend-

ment) ---—

Alls:nt of the Govemor General.

“Tyres (Excise Duty) —
Passed by ’Lginhtive Aseem-
bly. aao
Considered and passed. _657-50.

War Donations and  Inyestments
iCemp:nies) ——
Aa;:nt of the Governor General.
BLANKETS—
Question re purchase of khaddar,
_.woullen — - etc.. from the Gandhi
- Ashrom, Gadro. 281,

BoprD OF SCIENTIFIC AND INDUSTRIAL
Information (laid on the table) re
grants sanctioned for '.various
schemes under the —— 7.
BoMBAY—
8ece '‘HEapLIGHTS''.

Boupay, BAroDpA AND CmNrRAL IMDIA
RAILWAY— -
See ‘‘—"' under ‘‘RamLways’’.
BrANCHE RBainway Lines—
Question r¢ —— dismantled. 92-84,
BroapowsTiNg Camrman Funp—
Question re ——. 192

BROADCASTING STATION—
Question re construction of a —— at

Nagpur.

Buport—
See “‘GENERAL —'',
See “RAmLwiy —'*,
BUNGALOWS—
Question re sale of —— in Poons
Cantonment. 563

BurmU or PUBLIC INFORMATION—
Question re—
Officers in the Office of the Ohief
g’rul ‘Adviser and in ﬂ? -—

BusIiNDss, STATOMERT oOF-—
——--hy the Hon. the Leader: bf*tho
House. 20, 276, 403, 466.618,618

Bura Sn«m, Hon. Sampar~—
Election of the —— to the Central

Advisory Council for Railways:
466. .
C
Capzrs—
See ‘‘BurMESx —'',
CALCUTTA—
See ‘‘HEADLIGHTS'.
See ‘‘Maps’’.
Camps—

Question e cost of constructing ——
for prisoners of war. 248-49.

CANTONMENTS (Amnm) Bou—

CARRIAGR AND Wason &on, Lnsooss—
Question re—
Supply of drinking water to work-
men of the —, E. I. R. 566.
Supply of wst.erproof coveri to
workmen of the —, E. 1. R.

566.

CAYBRING—
See “INDIAN —"'.

CENSUB— .
Question re propagasnda by Christian
missionaries to t the ‘‘Sanatan
Adibasis’’ rooor as tribal in the
present ——.

Ofunat, ACTS—
‘Question re oxumwn of oerhn _
to the partially excluded areas in
Orissa. 186-87,

Cnrmx. Apvisory Couxom rem Run-
WAYS~
Motion for election of Members. 317
Nemination of Members. .
Voting by Members. 4
Elem of Meambers. 465.

o-!m LucIsLAtURI—
Question re members of the —
intprisoned o - detatmed :winee the
outbreak of the wct.s:M'
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CanTRAL Pumnic Worxs Dapinviemer—

Qnuhon‘ ve qustters for inferior etaff
of the ~——: 343, 584.

CryrLoN—
See ‘‘GOVERNOR or —'',

CHAIRMEN, PaNEL or—
Message from His Exocellency the

Governor General nommntmg the

—_ 1L

CEARANGIT SiNgH, HoN. Ran—
Nomination of the —— as Chairman
of the Committee on Petitions. 11.

CHARGEMEN—

Question re aspecial senior —— in
workshops of the E. I. R. 580-81.

CHATFIELD Mr-mml.s-o—£
Question re cost
185-86.

the —. 185,

CrETTIYAR, HON. MR. CHIDAMBARAM—
Election of the —— to the Standing
Committee for the Department of
Commerce. 583.
Indian Limitation (Amendment) Bill—
Motion to nefer to Seleot Com-
mittee. 403.

CHizr PRrxss ADVISZR—
Question ‘74 officars in the Office of
the —— and in the Bureau of
Publio Informnuon. 3.

Cemvoy, Hon. S RAHIMTOOLA—
Election of the —— to the Standing
Committees for the Dopammnt of
Supply. 617-18.

CHRISTIAN MISSIONARIES— .
Question re Pre anda by — to

get  the tan  Adibasis™
recorded as tnhl.l in the present
census. 94,

Crow, Hon. Sri ANDREW—
General .Discuuion of the
Budget.

596;,&‘“'7‘6’

83-89.
Indisn Bailways (Amendment) Bill—
Motion to censider. 332, 339-4Q.

Coar—
Question re—
Contracts for the lllYpl] of —_— to
State-managed Rai wayn 0.
Requmtlonmg of # fu t. e
carriage of —.
Surcharge = nﬂvny freight on
—. 552-B3.
Coa Mmvas Srownva Bon.n—\- :
Quelhon re —. 179,
Mg ] . e e

OoasTaL TrADE~ - : ’ N
Question e eonhol ‘over’ mm&u
g ships employed in tlu —_ 279-

Conz -or Orvi.  Procrovie (Mmm-
See “——'' under * ln.".
Copx or Cnnmm. Pnocmvn (AwzivD-

amnt) Brii— ,
See *——" under “Bmi”.
ComuanpEe-IN-CEIEF, Hrs Excmrescy

HHD— . )
General Discussion of the General
. Budget. 231-32.
Indun Finance Bill—

Motion $o consider.
Oath of Office. 1.
Resolution re—

Recruitmeni of all classes for the

Indian Army. 25558, 274-75. .

lenzvnsnlzty 'I‘Zu.m.ng Corps. 312-

Walenme to —. 11-13.

487-80.

COMMERCE AND INDUSTRY-—
Question re post-war readjustasent of
5T1.

——

CoMMERCE  DEPARTMENT, STaNDING
COMMITTEE FOR THE— _
election of Members.

Motion for
422,
Election of Members. 583,

COMMERCIAL TREATIES—
Statement (lasid on the table) re ——
and Notes dootmg India. 621.

CoMMISSIONERS OF INCOMB-TAX—
Question re—
Administrative duties of ——. 187.
Beldaiqmibntion of charges of —.

Cosrassions—
See ‘"EMERGENCY —'',

CoMMrTTIE—
Question re — net .{: to exunl.no
the cases of enemy 23.

CoMMITTEN ON PETITIONS—
Constitution of thp — 1L

COMMUNICATIONS DrPARTMENT, B‘rncnmo
* COMMITTES FOR
of Hembon.

THE—
Motion for election
Eloction'of Members. 366.

318.

CoMPANTES (AMEND Bri—
See “Indgm —W?nder ‘B,
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COMPANY-MANAGED Bm.vunq—

+ Qmestion. re, —. 344,

CoMPrisATION-- "
Resolution re payment of — in

regpect war injuries, - etc,
tained By Indian Jmmen : 341-3.*

CouMPETITIVE Exumu'nou_
Question r¢ —— for . recruitmens - to

the upper grades on Stato-mmqged
ilways.

Couourgz.:;to? .
-—_— e on. Mr. J. Bartley.
his. C.8.1. 1 ¥ en
— fo Sir Hugh Dow on, his
— to ti» Hon. Mr. Sh
o s CLE 1o r avax A. Lal

Con_m—Sxm{, Hon. Mr. E.—

Beoolutlon re——
Federal Court. 373.74, 376.
Indian Civi] Service. 135, 136,

143«;58 162; 392, 396, 307-400,
.. Indian Civil Bervice Examination.
- ’ ’ m! ¢ I m’ mv

CoNTAGIOUS DISEASES— .

Resolution ré prevention of persons
suffering from —— travelling in
trains, etc. 127.33.

CORTRACT(8)—

Question re—
—— for the supply of. coal to State-
- ‘managed Railways. -10,
—— for war supplies. 618-20.
—— of Ra 1, and above . made
Y;thout callmg for tenders. 116-
placed . by the Snpply Depart-
ment 19293
Termination of —— of certain
vendors on the railway station,
Allahabad. 382.

CoNTtrRACT FoRM—
Question re arbitration clause in t.he
——- of Messrs. Ralli Bros., Ltd.,
for the purchass of wool. .

CONTRACTORS— - - .
Information (laid on the table) re
pumber of. Mnshm and other ——
on the F. T. E.B. R and G. I.
P R 194-96.

Cosassi®0RE AWD IsHAPORN FaCTORIRG-E
Question re number of emplo; ees
(Europ%al;néﬁﬂmdm and Mmhnu

a4

Curnmeay. Notae—. -/ ..

! re .. pml\ng' of rF—Px d)
countries other: than. India, [ T

D , .

DATRIES— o )
LR ]

See. “MpgTARY —0"',

DataL, HoN. Mr. M. N.—'
Indian Fipance. Bill—
Motion to consider. 427-31.
Questxon re— :
Allocation of ‘defence expenditure
betwaen H.: Majesty's Govern-
ment and India. 577-78. e
‘Attempted derailment df a passen-
ger ‘train on the E. I. R. 620.
Contracts fcr war supplies. 619-20
Development of industries. 620,
" ‘lmport restriction® onh essential
rugs and medicines. 578-7.
Post-war readjustinent of commerce
aml indtstry. 577,

Dar, Hox. M=, N. K:;-

Election of the —~ to the Standing

Committee for Roads. 425,

Indian Finance Bill— - . .

Motion to consxder 463-65.

Question re—-

Administrative \dwtm of Comm
sioners of Income-tax. 187.

Appellate Assistant Commissioner
of Income-tax in Orissa. 285

Company-menaged Railwa {.

Compctlitive cxamml.tion or- mmt-
‘ment to the upper gudu on
State-managed Railways.

Employment  of Onyal on " the
B. N. R. 3.

Extension of certain Centnl Actl
to the partially excluded areas in
Orissa. 186-87.

Hardships caused by the: working
of the Motor Vehicles Act 1930.

u.m 2 t penalt;
ximum  amoon y
-imposed  for - ooneulment of

income in Bihar and Orissa.’ 188.

“- ‘Motor Vehicles Act, 1930. 344.
Number of candidates for .-emer-
gency commissions from Orissa.

Number of candidates selected for
the Indian Air Force from Orissa.
385.

Postal Fuperintendents. 385,

Recruitment to the upper gndes on
~» .the R. N. R, 564.

l(erhntﬂ.bntwn of

charges  of
ioners  of

VIneqyme-ux.

.




INDEX TO TIE COUNUIL OF' STATE DEBATES. iy

e o 1A owmm s i ime oo i s e - -

Das, Hox. M=z, K.—contd.
- Question: ro—eontd
Rules for departmental examina-
tions of inspectors and account-
‘ants m the In¢ome-tax” Depart-
: ment,  Bibaf and Orissa.
i 'Total Treceipts from income-tax
ti:gecmd from Angul (Orissa).

Question (Bupplements?é) ‘re  emer-

genty commssions

DAA. Hon. Rar BanADUR 8. K.——
Question re telephone operators.
183.84, 184. - ’
DATH—

Expressions of re ‘in" " connection
?nh the —— nget Sir 'Muhammad
Hayat Khan Noon. 389-80.

Expressions

with the ——of Sir Sunder Bingh
Majithia. 621-22. :
. DECLARATION(S) OF . EXEMPTION—

Statement (lmd on the table) re ——
under section 6 of the Registration
of Foreigners Act, 1830. 6-7, 317.

DEFENCE L)APARTMENT—
Question re number of motor vehicles
purchased for the 249.
Derence EXPENDITURE—
Question 7¢ allocatlon of —— between

His Majesty’s Government and
India. b

Resolution 7¢ allocation " of —— bet-
ween - His Majesty’s Government
and India. 353-65.

Dersnce SERVICES—

Question 7e met expenditure debitable

to India on account of ——. ' 185.

Dxrar MasaJmm Biun—

See “—'' under “Bmy’”.

Derer ResawicTion or Usms oF Lanp
Eni— . )

-s“ ll_l) under lle’..

DEPARTMENTAL OFFICERS—

Question re number of —— employed
in  the Indian Army Ordnance
Corps, Royal Indian Army Bervice
Corps, ote. £24748.

DerARTMENT OF  COMMERCE, S‘rnmmo

C'OMMITTRE FOR THB—

Motion for election of Mamberl
422

Election of Members. 583,
Drunn_(mr or COMMUNICATIONS,
.. STanpmNe  COMMITTER FOR THE—

Motion for election of Membaers. 318.
Elect.lo' of Mamberl 366.

of regret in connection !

- ——— s

DEPARTMENT OF .:LABOUR,
CUMMITTSE FOR THE— .
Motior for election’ of M«‘nbm 422,
Electian of llmbeu 883."

STANDING

DEPARTMENT OF Surru, S'unnnu: Cou-
MITTEE FOR THR— -

Motion for: elect:on of Membeu.
422-24.

- Nwaination-of Mentbers.
Election of <Members.

DEBAILMENT— << © S
Question e att«empted —— of a
wnger tram on the E. I. R.

4
b}

583-84
61718 U’ .

.- DEvADOSS, HON. SIR DAVIb—-

Election of the —— to'the ' Central
?bdsvisory Council for. Bulwuyl.

Election of the — to’ ﬁho Btanding
Committee on Emigration. 583.

Goneral ‘Discussion of tho ‘Railway
Budget. 48, 66, 71: I
Indian F' inance Bill— :
Motion- to oemsider. " 426-27.
Nomination of the — to t.he Pqnel
of Chuirmen. 11.
Question Nupplemenmy) re propa-

gandu by Christian 'missionaries to
get the ‘“Sanatan Adibasis’ recorded
3: tribal in the prelent _census.

Resolution re— -
Indian Civil Service- Examination.
292-94.
Industrial development. 612.
Recraitinent of all’ clum for the
Indian Army. 265-66

- DIRECTOR OF 'SHIFBUILDING—

Question r¢ —,

DiIsEASES—
See ‘‘CONTAGIOUS ——,

Dow. Srr Hvam~
Congratulstions to the — on hll
K.C.81 13

DRrINKING WATER—
Question re nqcply of — to work-

men of the arnae and Wagon
Shops, Lillooah, g . R 566.80

Druce—
Question re—
General rednetion in classified rates
for —— and medicines. 180.
Import restrictions on essentia]l ——
and medicines. 578-T9.

DURBAN—
Seg AR Mamws".

>
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Rasr Iumu Rall wax—
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EART. InDAN Haiway Rawz Bm.—
Question se —  183.

Exnmaency CoMMissions—
Quemun ro—
L —— 4647
—— for Indian warrant officers,
class II, 5670-71.
Numter of wdldm. for ——- from
Qrises.

Exrey Parrr—

Question r¢ —. 181-88,”1

EMIGRATION, STANDING Colnml- ON—
l[otnon for election of Members.

Eloebmofm 583

Enexy AurNs—
Question rc  committee set b
examine the cases of —. 3

EquipMeNT—
Question re value of —— to be
provided by His Majesty’s Govern-
ment.

EXAMINATION—
See “Inpuan Crvin Szvica —''.

ExcavaTioNs—
Question re —— at Ramnagar. 282
83.

Esl;:us Prorrts Tax (AMENDMENT)

TLI— .
See “—'' under “Brr”.

F

FacTOoRY(128)—
See ‘‘AEROPLANE ——'',
'See *“CossrPoR AND IsHAPORE —'.
e “‘OnDNANCE —'',
Frozear Courr—
Question re — .
Resoluhon re —. 36676

FeNaNce AccornTs, 1930-40—
Statetment (lnfd on the table) re —
* and the Andit Report, 1041. 186.

Finaxce Bir—
See “INDIAN —="",

FLYING . TRAINING—
Qggﬁ:on re — for Bnrm ou:letn.

Formian. aNL . Emraa Govnmmvn—-
Question re charges uuovend on
oclmnel of atures. m.do .for RN-
,g‘.‘..’
FoREMEN— B
Question re ‘“M foretpen and
—- in QCrdnence fuct.onel 189.

Fur—
See ‘'Liquip ——’,

Fonp(s)—
See “RuRaL DrvereRsmsr —'°,
See “Wan Preroszs —'',

(¢}

GANDHI ASIRAM, GADRO—
Question r¢ purdnn of khaddar,
woollenmblmkau, eto., from’ the

——

N

G'\ZETTED Omcn..a-—
Questian  r¢ ~—— the Medical
Department of Bt‘u-mnnged Bail-
ways. -09.

GENFRAL BUDGIT—

General diacnssion of ths — for
194142,

Message fran His Excellency the
Governor General appointing d.:yo
for the presentation and general dis-
cayssien of the —. 10.

Message from His Excellency the
Governer General directing that the
heads of e gcud:ture specified in
sub-section (3) of section 67A of
tha Government of India Act shall
be open to discassion when the ——
is under consideration. 10,

Presentation of the —— for 1841-42,
165-78.

Grewara CodiMITTER—

Question r¢ Hindus and Muslims dis-
:lagrged after selection by the —.

GOVERRMEINT DEPARTMENTS—

Queéstion re quarters for inferior staff
of ——, etec. 343.

CoveRNMENT Mica INspmoroR—
Question .re. Mr. .Podger, —. 521,
5%, 522.93. 563. .

-
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Gokuu (mmm., His Excmimscy
lfemge from —— uppomtmg " days
for: the premntn.hon gonerd
iinmvmon of the Genenl udget

Message from —— appointing days

for the presentation and general

fﬁl.wu"wn of the Railway Budget.

Message from —— directing that the
‘ heads of m;endxtun specified in
sub-section (3) of section 67A of
the Government of India Act shall
open to discussion when the
Budget is under consideration. 10.
Message from —— nominating the
Pancl of Chairmen. 11.

GovErNOR OF CEYLON—

Qne-txon re message unt by the —
to the Btate Council. M-l

GoviNDacEARI, HoN. RA0 BaHADUR
K.—

Eloction of the —— to the Central
a{évilor)’ Council for Railways.

GRAND TRUNK RoAD—
Question re¢ --—.

GRANTE—

Information (laid on the table) re
—_— snnctloned for various schemes
under the Board of Scumhﬁc and
Industrial Research. 7.

H
Hamper, Hon. KHAN BarADUR
BNAMSUDDIN-——
Resolution re Indian Civil Service.
1623-53, 163.

HrapLIGHTS—-
Question re prohibition of the use of
—— of motor cars in Bembay and
Calcutta. 565

HYADMASTERS—

Question re —— Indian high
schools at Juulpu and Sahib-
gunj. 57,

Hiom ScHOOLS—
See “INDIAN —',

HINDUs—
Question re—

-—— and Musluu discharged after
selection 4057 the Ginwala Com-
mittee.

Number .- of ~—, Muslinis and
Anglo- Indluu :appointed on
Ohte-tmmged 'B(ﬂ‘vsyh 410.

Hnmus,
Question re—contd,
Number of —~r, Mu s, Anglo—
‘ Indipns, otec., a; the
Jower. gazetted services . of State-
managed Railways, 410-11.
His Maimery’s Govmnnu\—-
Question re value of ﬁzupmt to be
pravided by —

thmnm Bdnm Hoxr. Lr.-CoL.

Indnn Finance Bill—
Motion to consider: 479-&)
Resolution re recruitment of all'classes:
for the Indian Army. 264-65.

HoNours—
" See ‘“CONGRATULATIONS''.
Hossamx hnx, Hon. Ma.—'
Delhi Masajid Bill— -
Motion faor refarence of the — to
8 Jeint Committee, 402-03,
Dell:lal Restriction of Uses of Land

Motion to consider. 625-“, 627.
General Discussion of the Generak
Budget. 218, 220-26, 227, 228, 233_

Indian Finance Bill—

Motion to consider. 433, 434, 435,
:f, 439, 464, 476, 485, 496, 501-

Insurance (Amendmmt) Bill—
Motion consider. 63538, 630,

. 640, 641 De
nsurance its Tempora
Reduction) Bil ( poraty
Motion to conmsider. 118,

Motion re Standing Committee for-
the pnrtment of Supply. 423,

424,
Protective Duties Continuation Bill—
Motion to consider. 563-56.
Question re—
Al;slndiu Radio publications. 575--

Allocation of expenditure on muni-
tion production. 3en.
Appointments made to the Superior
ilway Services. 407-08.
Assistant Income-tax Officers. 406..
Brigadier C. 8, Tute. 347
Broadcasting Capital Fund. 192.
Carriage of air mails frem Durban
to Sydnoy vie Karachi. 406.
Charges recovered on
stores made for
Empire Governments, 1
Contracts for the surply of co&l to-
Stéte-managed Rai -408-10.
Contracts of Rs. 1,000 -nd above:
made without oallmg for tenders.
mtracts placed by the Suppl
Contracts ; e dupply
Department. 192-&. .
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Hossain Imax, Hon, Man,—contd. i
Question re—contd. °
Cost-of oomt.rnoﬁh Mpu for

Hosearw Inan, Honx, Mg —coiitd,
Quo-'.non (-upﬁi:;gnuq) re—contd.
. Air rve truqmg lchemg

oy
[

. prisoners: of . war. , m
Qost, fwfgg ’Ohﬂeld measures. - Aiimg service betweer the United
Ghse ' ingdom and Indiy. 01-92..
o m“n g B?;:&m : Aqg‘g“m in Ordnancs factories.
’ ‘Iww Com
Hmdu md Muslims di-dlnr d . mittee sst' up to examine the

after ;. u:& by the. Glmn.ls '

' Committee.
Income-tax officers. 40Q7.

Indian Air. Force. 249 '350-51
Indian 3%\01 Bervice. 38586, . 387,

'Indun Civil Service examination.
411-13. L
Indian Civil Service officers . who
have ' retired on proportionate
nsioh,- etc., froih the lst April,
937. 34446,
Indian- sterling loans: 347-48

Nameés of Muslim news; pers in -
whi¢h ' appointments - State- :

mmged ilways are’ ldvértwed

¢ Net qxpendmu-e debitable to India

: maslcomm of 'Defence aervices.
1 B

Number of empioyees (European,
Hindus and Muslims) in Ishapore
and Cossipore Factories. 85-86.

Number of Hindus, Muslims  and
. Anglo-Indians appointed on State-
managed Railways. 410.

Number of Hindus, Muslims, Anglo
Indians, etc., appointed the
lower gmttod services of St.abe

managed Railways. 410-11.

Number of motor vehicles purchased

for the Defence Department.

249.

Provincial. Advisory Committee for
War Supplies. 573-76.

Quarters for inferior staff of Gov-
ernment Departments, etc. 343.

Quarters for inferior staff of the
Central Public Works Depart-
ment. N343. 185

Rupee ' Notes. .

Rural Development Fund. 19182,

Safeguarding interests of sugarcane
growers.

Sterling loans. 406.
1pply Department. 97-114, 115,

Surplus silver held by Government.
349.

Value of equipment to Be provided
:1576 His ajesty’s Government.

War Purposes Funds.: 348.
-Question (supplementary) re—
Aeroplane factory. 18L.
.All.India Bldlo 1212

cases of enemy alians. 2
Rligibility of I:iium for t,h.es Royal

fr Force.
Emergency commissions for JIndian
warrant officers “class II. 871,

"Employment  of Indum in the
Supply Depart&ent 189. .

Federal Court

Grand Trunk Road. 123.

Hardships caused by the wor of
the Motor Vehicles Act, 1 , in
provinces. B5.

Indian Civil Service. 127.
Indlan warrant officers, class II
569, 570.-

Installation of & radio station at
Patna. 4,

Method of purchasing mica. 523.

Military  training  for  Indian
employees of the Jamalpur Work-
shops. 672.

Mr. Podger, Governient 'Mica
Inspector. 521, 522-

Names of branch ranlway liney' dis-
mantled. 92-84.

Number of candidates for emer-
ency commissions from Orissa.

Ordnance factories. 180-81.

Pamphlets prepared for the Eastern
Group Conference.

Persons detailed without “trial since
the beginning of the anti-war
movement. 46.

Printing of currency notes of
countries other than India. 2.
Provincial Advisory Committee for

War Supplies. 126.
‘Purchase value of the B., B. &
C.L R and A B R 9L
Quinine prices. 179-80.
Recruitment to the upper gmdel on
the B. N. R. 564.
- Shipbuilding programme. 581.
Tenders for the construction of run-
ways at certain urodromea
567.
Viceroy’s commissioned oﬂieou and
Indian warrant officers. 379-80.
Resolution re— . K
Allocation of defence expenditure
between His Mu‘uty'l Govern-

:&nt and India. , 367, 363
Indian Civil Someo 136, 13'7 138
42, 144, 146, .163,. 158, 160,

161, 2197, 28, 309, 004
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Hosparn Isax, How, Ma.—concld.
" Resolution re—contd.
Industrial development 687 )
14, 618.
Prevention of persong auldﬂng from
contagious diseases trsvellmg in
trains, etc. 131-32.
Recruitment of all olasses for the
Indian Ami\; 70.
Statement by the —— re

610-

.p‘ru.
cipation of the Muslim League
Party in the debate on the geral

get.

Dla:uasion of the Railway

48-49
Tyres (Excise Duty) Bill—
. Motion to comsider. &5B.

Housn Tax—
Question 7e enhancement of 4..._ in
the Allahabad Cantonment. 43.

I

'

TINcoME— )
Question re maximum a t of
penalty imposed for .con mt of
—— in Bihar and Onln
Ircoms-Tax—
Question re totdl receipts . from —_—
legﬁpected from Angn‘l (Otfssa).
Information (laid on the table) re
receipts  from —— Awgul
(Orissa). 422,

INCOME-TAX (AMENDMENT) Biri— .

See ‘‘Indian ——" under ‘‘Bmir”.

INCOME-TAX DEPARTMENT—

Question 7e rules for departmental
examinations of inspectors and
accountants in the ——, Bibar and
Orissa. 187.

INCOME-TAX OFFICES+
Question 7e ——.

INDIAN(8)—
Question re—
Eligi¥lity of — for the Royal
Air Force.

Employment of —— in the Sappl
Department. 1893940 il

ar.
Military tnugn for —— employees
g; the Jamalpur Workshops. 572.

INDIAN A FoRCE—
Question re~ .
——. 24950, 25051,
Number of mnchdaqu u].cf,.g, 3“.
Ormsa. 385, .

‘the..—— from Oriasa.

INDIAN - ARMw=— . | v

Resolution re-
clule- fox:zbe —wﬁ 0‘ s

. INDIAN ARMY ORDNANER Gbﬂn-'-

Question r¢ number of depuhnonm
officers employed in the —, Boyll
Indian Army Bervice Corp‘
24748. -

INDIAN AvUDIT AND ACCOUNTS, FIC.,
SERVICES EXAMINATION—
Information (laid on the table n
number of Y)etsons ‘with plain -
or B.8c. admitted - or
rejected to the ——. 6.

INDIAN CATERING—

Question re—
—— at railway, stations, etc. 382.

INDIAN CIVIL SERVICE—
Question e ——. 126-27, 385-86, 387,

388, 389, 573.
Resolution re —— . 133-64, 381-408.
InpIaN Crvin SERVICE EXAMINATION—

Question re ——. 411-13.
Resolution re —., 286-308. :

InpuN CIVIL SERVICE OFFICERS—
Question re —— who have retired. on
proportionate pension, etc., from
the 1st April, ]937 34446,

INDIAN OOMPANIES (Axmm ) Bri—
See “—'' under “‘Bmr’. . -

INDIAN FINANCR
See “—"" under “‘Bmr”.

InpiaN HicH ScwooLs— :
Question 7&¢ headmasters of — at

Jamalpur and SalubgunJ 579.

INDIAR INCOMETAX ( ) B~
See ‘‘“—'' under "Bn.L"

INpN Lnaratro (Amnnm') Boi—
See —" under.''Bmi’’.

INDIAN MERCHANDISE MARKS (Annn-

MENT) Bru— o
See “—"" under *‘Brr’’. )

InDLAy, Mncmnr Smreve. (Ammap
“ u_‘_n lmder “BILL ,

innuu Navy— .
See ‘‘RoyaL —'’, ’

INDIAN Navy (Dx-scm.n:x) Amw
Su "—7--" nnder “Bua”. .

Diw. 32;! [Discapson)  Hapows
8 — lmdar 'ﬁn& h
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T —

INDIAN OrrrCERS—
Question r¢ number of —— in
Ordnance ' facteries, otc. 246-47.

InpiaN Pouram—
Question re—
Promction of provincial service
i to the —. 381.
Recruitment to the —. 380-81.

Ix;mx Bm.wnu (Ammmrr) Bmi—
“ (L "

INDIAN  RBGISTRATION  (AMENDMENT)
Bmi— ’
See ‘““——'' under *‘BrLr’.

INDIAN Sats or Goops (AMENDMENT)
Boa—
See “—"' under “Bmr’’.

INDIAN BEAMEN—
Resolution re payment of compensa-
tion in of war injuries, etc.,
sustained by —.

InpIAN STERLING LOANS—
Question re ——. 347-48.

Inpian Tarmrr (Amnm) Bru—
8ee ‘‘——'' under “‘Brr’’.

Im llan layed b
on re gallant part playe y
—— at 8Sidi Barrani, etc. 283-85.

INDIAN WARRANT OFFICERS—

Question re—
1? commissions for —,

V cllu II 56870d of q
lccroyl commissione: cers an
379-80.

Inpiax Womxs or Dmrxca (AMmNDd-
Mawt) Brui—
See “—" under ‘'Bmr’.

INDUSTRIAL {DBVELOPMENT—
Resolution re ——. 300-91, 584-617.

INDUSTRIES—
Quelhon re development of —.

Infonmtion (laid on the table) re
establishment of new —— in conmec-
tion with the transport system of
ﬂg.; cf&ntry by railroad, water and
a .

Question re—
—— on the E. I. R.
Quarters for —— of the
Public Works Department. 343.

InvorMaTION (laid on the table) re—
Auutaant station masters, N. W. R.

Attendance on trains by the Seva
Samiti at oertum rnl"ny stations
of the E. I. 10,

Establishment ‘zf hnew industries in

with the transport system

of this country by railroad, wut.er
and air. 194,

Grants sanctioned for various schemes
under the Board of Scientific and
Industrial Research. 7.

Names of Muslim and other contrac-
tors red on the E. ¥ R.,
E. B. and G. I. P. R. 194-96.

Number of porlona with plain B.A. or
B.8c. or rejected
to the Indun Aud:t and Accounts,
etc., Services Examination. 6.

Prodnctlon of a suitable liquid fuel
from oilseeds and the production of
power alcohol. 8.

Quarters for inferior staff of the
goe‘ptnl Public Works Department.

Receipts from Income-tax from Angul
(Orissa) in 194041. 422,
Supply Dopntment 414-21.

INsSURANCE (AMEBNDMENT) Bri—
s“ “____» ﬂnd‘l‘ .« HL".

INSURANCE DxrosiTs
Rxpucrion) Boi—
See “—" under ‘‘Bmy’.

(TEMPORARY

IsaaroRa AND COSSIPORE FACTORIES—
Quution re number of emplo; ees
(Eu mp;cs-n%ﬂmdnn and Muslims

—

J

AMALPUR—
8ee “Inpuax Hicm ScmooLs'.

* Mili traini for Indian
om“l?ym of 5:1:‘ —. 672.73.
Specul gg;ile ap&rentlces in the

Jankins, HoN. M. E. M.—
Indian Finance Bill—
Motion to consider. 455-57.
Oath of Office. 179, 406

Joxms, Hon. Me. C. E.—

Excess Profits Tax (Amendment)
Bill—
Motion to consider. 560, 551,
Motion to pass. 562.

r
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Jowes, Hon. Mr. C. E.—contd,
General Discussion of the General
Budget. 220, 221, 227, 238, 240.

Indian Finance Bill—

Motion to consider. 425-26, 514-17.
Motion to pass. 518.

Presentation of the General Budget
for 1041-42. 165-78.

Resolution re allocation of defence
expenditure between His Majesty’s
Government and India. 35863, 366.

Tﬂ'u (Excise Duty) Bill—

otion to comsider. b557-58, 569.
Motion to pass. 558.

K

KaugAR, HoN. MR. V. V.—

Election of the —— to the Standing
Committee on Emigration. .
General Discussion of the Railway

Budget. 67-70, 87.
Indian Finance Bill—
Motion to consider. 467-70.

Indian Railways (Amendment) Bill—
Motion to consider. 336-37.
Resolution re—
Indian Civil Service Examination.
286-80, 306-06, L
Recruitment of all classes for the
Indian Army. 263-64.

KaMESHWAR SINGH oF DArBHANGA, HoN.
MAHARAJADHIRAJA SIR—
General Discussion of the General
Budget. 207-11.

KARACHI—
See ‘AR MarmLs'’.

KASHGAR—
See ‘‘INDIAN(S)’’,

KHADDAR—
Question re—
Purchase of ——, woollen blankets,
etc., from the Gandhi Ashram,
Gadro. 281.

Krursmip Aut KBAN, HoN. NAWABZADA—
Election of the —— to the Central
$6d5vuory Council for Railways.

Resolution . re recruitment of all
classes for the Indian Army. 261.

Ktntmq, Hon. PANDIT Hmpay NaTH—
Elactxon of tl;e —— to the Standin,
ommittee for .the Department o
Supply. 617-18. .
Eloctlonb,of the — to the : Standing
Committes on Emigration. - 58%.
Excess Profits Tax (Amoni{ment) Bill—
Motion {o consider. 561.

Kmt;, 'Hox. Pawprr Hmpay Narm—
conta.
General Discussion of the General
Budget. 216, 22631, 234.
Discussion of the Railwa
8]};:dget. 48, 49, 67, 70, 71-78, 84,

Indian Finance Bill—
Motion to consider. 436, 437, 440-
52, 473, 512
Insurance (Amendment) Bill—
Mg:ilon to consider. 620-35, 640,
Motion re Standing Committee for the
ent of Supply. 423-24.
Nomination of the —— as a member
of the Committee on Petitions. 11.
Question re—
Aﬁ%gmtices in Ordnance factories.

Arbitration clause in the contract
form of Messrs. Ralli Bros., Ltd.,
for the purchase of wool. 277.

Assistant foremen and foremen in
Ordnance factories. 189,

Bureau of Public Information. 277.
78, 278

Construction of a broadcasting
station at Nagpur. 186.

Director of Shipbuilding. 582,

East Iudiar Railway t  Rules.
183

Emergency commissions for Indian
warrant officers, class II. 570-71.

Emery paper. 181-82.

Employment of Indians in the
Supply Department. 189.

Headmasters of Indian high schools
at Jamalpur and Sahibgunj. 579.

Indiu:m warrant officers, class II.

Inferior staff on the E. I. R. 576.

Message sent by the Governor of
Ceylon to the Btate Council. 340-
51. .

Method employed in selecting ap-
ggntms for Ordnance f%ﬁu.

Military training for Indian em-
ployees of the Jamalpur Work-
Msl::gl. 57{8-75. :
ortgage o roperty in Poona -
Cantonment, gsﬁ&.y P
Number of Departmental officers
employed in the Indian Army
Ordnance Corps, Royal Indian
Army Service Corps, etc. 247-48.
Number of Indian officers in Ord- °
nance factories, etc. 246-47.
Prg%ident fund on the E. I. R.
24
Recruitment of ratings for
Indian Navy. 24%8. 9‘ Royal
Retrenchment of staff in.¢he ANaha-
bad Division, E. I. R. 183"
Royi.l Indian Navy. 379.
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‘Kowskvu; - How. Paenrr Hmeay Nare—
concld.
sQuestion re—eontd. . .
Rules for - semiority of
‘subordinate stafl of workshops of
the E. I'R. 580.-
Sale of bangalows in Poona Canton-
ment. 56§‘

}fbulldmg for the Royal Indian

Sh m'ldm rogramme. 581-88,
mba.l gu‘depnpprennees in  the

gzmalpul_' Workshops. 571, 5T1-

ecial senior chargemen in work-

spshops of the E. T. R. 580-81.

Supply of drinking water to work-
men of the Carriage and Wagon
Shops, Lillooah, E. I. R. ' 566.

Supply of waterproof coverings to
imm r‘lll Carriage and
gason Ehops, Lillooah, E. 1. R.

Use of railway saloons by officers of
the -Sapply Department. 361-52.
Viceroy's commissioned officers and

Indian warrant oﬂicers 378-80.

eati S ont —
Qn on(m 1_ Te-

Bngudxer C. Tute 347

Contracts of Rs. 1,000 and above
made without callmg for tenders.
116-17.

Eligibility of Indians for the Ro;al
Air Force.

Emergency commissions. 46.

Hardships caused by the working
of the Motor Vehicles Act, 1939.

Tndians in Kashgar,

Net expenditure debltable to India
01815 sccoundt of Defence services.
1

North-West Frontier. 41.

Ordnance factories. - 180-81.

Mr. Podger. Government Miea Ins-
pector. ..

Rupee Notes. 198

Supply Department. 116.

Resolution re—

Indian Civil Service. 14348, 167,

308. . ‘

“Iondiaii Civil Bervice examination.
301, 30305, 307, 308.

Recruitment of all classes for the
Indian Army, 25254, 264, 271-

Review of Indnstml development.
g'l’ su.eo wo, 60t, 603, 614-15,

Dl?svm ‘!‘-ummg Oorps.  308-11.

L .
Lasour  DrEPARTMENT, S'rnummi Cou-
MITTER FOR THR—

Motion for election of Memhau. 423,
Election of Members. 583, .

LaL, Hon. Mm, 8HAVAX A,—

‘Berar Laws Bill—
Motion to consider. 319.
Motion to pass. 320,

Con?-atnhtmn to the —— on his
C.ILE. 13

Indisu  Merchandise Marks (Amend-
Consideration of clause 7. 118-20.

Lz Treary Roap—
Question re —.

Lnararion (AMENDpMENT) Brui—
See “‘Indian —"' under “‘Brui”.

Liquip FuzL—

Information (laid on the tablo) re pro-
duction of a suitable —— irom oil-
seeds and the production of power
alcohol. 8.

Lioyp, How. Sm ALAN—
Indian Finance Bil}—
Motion to conmsider. 473, 474.
Indian Tariff (Amendment) Bill—
Motion to consider. 557,
Motion to pass. 567

Insurance (Amendment) Bill—
Mgtéi:n to consider. 628-20, 630,
Motion to pass. 643.

Motion for election of two non-official
Members to serve on the Standing
Committee for the Department of
Commerce.

Protective Duties Continuation Bill—
Motion to oomnder 563, b556.
Motion to

Re;logutxon r7c mdustrml development

LoANs—
See “Inprax Srerrirwg Loans’'.
See “‘STmRLING —''.

LocaL aNp TRUNK CaLLs—
Question re allonnp%,pu to rulw.y

servants by the Posts and
‘upht Depertment ‘for ———. 652

Lowmn Gazerrzd S8mevicee—

i 1
Qnmu@m .n '%.':'f::&m

" mapaged’ hﬁwsyl 41011,
C

mm-
s to-
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;

M

MamrTHA, RAr Buumn S Naram—

Delhi Restriction of Uses. of Land
Bill—
Motion to comnder 625, 627.
Election of the —— to the Standing
Committee for the Department of
Communications. .
Excoa;s Profits (Amendment)
Bidl—
Motion to connder 661.
Indian Finance Bill—
Motion to consider. 431-36, 463,
Indian Railways (Amendment) Bill—
Motion to c er. 321-24. .
Question  (supplementary) 7e—
Aeroplane factory. 181.
A111-24Force Reserve training scheme.
All-India Radio. 121-22.
Cost of constructing camps for pri-
soners of war. 248-48.

92.

RIS

Tax

Federal Court.
Quinine prices.  179-80.

Resolution re—
Indian Civil Service, 151-52.
Recruitment of all classes for the

Indian Army.

Tyres (Excise Duty) Bill—

‘Motion to consider. 559.

Maps—

Question re of Calcutta. 246.

Mepica. DEPARTMENT—
Question re gazetted officers in the ——
of Btate-managed Railways. 408-09.

MEDICINES—

Question re—

General reduction in classified rates
for drugs and ——. 180,

Import restrictions on essential
rogs and —. 578-79.
MznoN, HoN. Smm RamunnNi—

Election of the —— to the Standing
Committee for the Labour Depart-
ment. 583,

Nomination of the —— as a member
of the Committee on Petitions. 11.

Resolution re—
Indian Civil Bervice. 142-44, 150.
Ing&;nm&vﬂ Service examination.

University Training Corps. 311.

an,smor om Crorrar, Lngunnun—
r¢ —— imprisone
i linoo the outfruk of o{hget:a‘nr

g

‘MEncmANDISE  Mamks
Brur— .
Sce ‘‘Indian ——"' under ‘‘Bmr’’,

MERCHANT SHIPPING (AMENDMENT) Brii~—

See “INDIAN —"",

(AMENDMENT)

MESSAGE—

—— from His Excellency the Gover-
nor General appointing days for the
presentation and general discussion
of the General Budget. 10.

—— from His Excellency the Gover-
nor General appointing days for the
presentation and general ducusslon
of the Railway Budget. 10.

—— from His Excellency the Gover-
nor general directing that the heads
of expenditure specified in sub-
section (3) of section 67A of the
Government of India Act shall be
open to discussion when the Budyet
is under consideration.

—— from His Excellency the Gover-
nor General nominating the Panel
of Choirmen. 11.

Questicn re —— sent by the Qovernor
of Ceylon to the State Council.
349-51,

Mirca—

Question re—
Method of purchasing —. 523,
Value of —— exports. 523-24.

Mica ADVisSORY COMMITTEE—
Question re —— 521,

Mica INsPECTOR—
See “GOVERNMENT —'',

MiILITARY DAIRIES—
Question re —. 47,

MiLTARY TRAINING—
Question r¢ —— for Indian employees
% the Jamalpur Workshops.  572.

MissIONARIRS—
See ‘‘CHRISTIAN ——"’,

Mirrea, HoN. Me. D. N.—
Oath of Office. 1, 245, 467.

MolQ TGAGR— ; P
uestion re —— o erty in Poona
Cantonment. 56£3p y
Motor Cars—
.Question re prohibition of the use of
headlights of — in Bombay and
Calcutta 2

4*
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Mosor Srmmrr (Durizs) AmaNpMEwT
Brr—
See ‘‘—'' under “‘Bmr’.

Mortor VHICLRS—

Question re number of —— purchased
for the Defence Department. 240.

Moror VemicLzs Acr, 1930—
See ““——"' under ‘“‘Aor’.

Mgnm, HonN. DeswaN BamADUR S

Insurance (Amendment) Bill—
Motion to consider. 638-43,

Resolution re industrial development.
597-604.

MUHAMMAD Huu' Kuan Nooxn, Hon.
Sm—
Expressions of regret in conmection
wzth the death of —. 90,

MunamMap 'Husain, Hon. Hasx Syzp—
Election of the -—— to the Central
:glsvisory Council for Railways.

Election of the —— to the Stand-
ing Committee for the Department
of Communications.  366.

Indian Finance Bill— -

Motion to consider. 484-87.

Resolution re—

Indian Civil Bervice. 140.

Prevention of persons suffering from
contagious diseases travelling in
trains, etc. 129.

MuBaMMAD YaxvuB, Hon. Sir—
General Discussion of the Railway
Budget. 64-66.
Indian Finance Bill—
Motion to comsider. 480-84, 510.
Indian Railways (Amendment) Bill—
Motion to consider. 334-36.
Question (supplementary) re—
Indian Air Force. 249,
Names of branch railway lines dis-
mantled. 92-94.
Resolution re—
Indian Civil Service. 145, 150-51,
159, 161.
Indian Civil Service examination.
295-97

Industrial development. 602, 611.

MunrTioN PRODUCTION—
Question re allocation of expemditare
on —, 348,

MusLIM(8)—
Question 7e—
Hindus and —— discharged after
selection by the Ginwala Com-
mittee. 405,

MusLiM(s)—contd.
Question
Number of Hmdlu, —— and Anglo-
Indmm appointed on BState-manag-
ed Railways. 410,
Number of Hindus, —— Anglo-
Indians, eto., appointed to the

lower services of State-
mana, Railways, 410-11.
Information  (laid on the table) re

number of —— and other ocontrac-
tors on the E. 1. R, E. B. R. and
G. I P. R. 194-96.

MusLiw Newsrarzms—

) Qnut.xonu;c nunuf of -5; in which
ap) ents or te-managed
R.glo‘?:ya are advertized. 400. §

N

Nagpur-—
See ‘“BROADCASTING STATION".

Navy—
See ‘“RoYAL INDIAN —'',

Navy (DisciPLINE) AMENDMENT BriL—
See ‘‘Indian ——’ under ‘‘Bmyr”’.

N%vr (D1SCIPLINE) SECOND AMENDMENT

m—
See ‘‘Indian —”’ under “‘Bmwr’’.

NEWSPAPERS—
See “MusLy —'’,

NorrH BasT FRONTIER—
Question re —.

NorTH-WEST FRONTIER—
Question re ——. 40-41.

NortH WESTERN RAILWAY—
See “——'' under ‘‘RAILWAY(8)”.

Nores—
Statement (hld on the table) re Com-
mercial Treaties and —— affecting
India. 621.

o

QOATH or (QFFICE—
m.mndor -in-Chief, - His Excellency
Jenkma, Hon Mr. E. M. 179 406.

Mitra, Hon. Mr., D. N. 245, 467.
Prior, Hon. Mr. H,

Orrice or THE CEmr Press ADVISER—
Question re officors in the —— and in
ghe Bureau of Public Information.
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ion ¢ —— in the Oﬁcq of the
Chief Press Adviser and in the
Bureau of Public Informaticn. 3.
See ‘‘ASBISTANT Inoom,u —_
See ‘‘DRPABTMENTAL —''.
See ‘‘GazerT=ZD —'’.
See *‘Inpaaw —"'. "
See ‘‘INnpaN Civi 8mvxcz”——- .
See ‘INDIAN WARBANT —"',
8ee ‘‘ProviNoaL Smrvick Pouios

See “VicERoY's COMMISSIONED —".

OILSEEDS—

Information (laid on the table) re pro-
duction of a suitable liquid
from —— and tbe production of
power alcohol. 8.

ORDNANCE FACTORIES—

Question re— )
Apprentices in ——. 188. )
Asgistant foremen and foremen in
—. 189.
Method employed in selecting ap-
prentices for ——. 188,
Number of Indian officers in —,
etc. 246-47.
180-81.

ORrissaA—
See ‘‘APPELLATE® ASSIsTANT CoOMMIS-
SBIONER OF INCOME-TAX’'.
See ‘“‘EMERGENCY COMMISSIONS’.
8ee “INDIAN AIr Force”.
See “PARTIALLY ExCLUDED ARRAS’'.

ORIYAS—

Question re empl nt of —— on
the B. N. R. w

P

PapsHAH SAHIB BAEADUR, HON. SATYED
Momamzp—
Election of the —— to the Standing
Committee for . 425,
Election of the —— to the Standing
Committee on Emigration, .
General Discussion of the General
Budget. 240-43.
Indian Finance Bill—
Motion to consider. 456-61.
Indian Railways (Amendment) Bill—
- Motion to consider. 326-27.
Nomination of the —— to the Panel
of Chairmen. 11,
Resolution re—
Federal Court. 371.72, 376.
Indian Civil Service. 148.50,

u of all classes for the
Indian Army. 270.71.

Pameurzrs—
Question re —— prepared for the
Eastern  Group Conference. 534-
52 .

Mmeage o B Escelloncy  the
rom His
g'o.“vomor General nominating the’

_—

Pazgmn, How, Mr. R. H.—
Election of the —— to the Standing
Committee for Roads. 425.
Indian Finance Bill—
Motion to consider. 436-40, 510.
Mcla)t.ion re Shndings Cm;uml;zoao5 for the
epartment of Su, . .
Nomination of the £ytc» the Panel
of Chairmen. 11.

PArsoNs, SR ARTHUR—
Question re — 43,

ParTiALLY ExcLupEp Ammas—
Question re extension of certain Cen-
galActotothe——inOrian. 186-

PaTNA—
See “‘Rapio StaTION'’.

Patro, Hon. Srr A. P.—

General Discussion of the General
Budget. 197-201.

Indian Finance Bill—

QMot't.ion t«(: confider. 462 55,

Nuestion (supplementa: re Indian
Air Force. 249 ™)

Resolution re—
f‘e&iml Cé)urg. 372-73, 374, 376.
ndian ivil Service examination.
298-300.

Rocmgtmont of all classes for the
Indian Army. 259.61.

PaNaLTY—

PxNsron—

Question re Indian Civil Service offi-
cers who have retired on ropor-
tionate ——, etc, from &o 1st
April, 1837. 344-46. °

PrerrrioNs, COMMITTEE ON—
Constitution of the — 11

PerRoLEUM (AMENDMENT) Brrr—
See “——" under “‘Brr”.

PooeEr, Ma.— .
Quution re ——, Government Mice
Inspector. 521, 522, 522.23, 563.
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—

Poricz— et
-Jee ‘'INDIAN wer’’ ey

PooNa Cmrdmmu R
See ‘‘BuNGALOWS .
See 'MoRTGAGR’’, , "

PosTAL BUPERINTENDENTS—
Question r&# — 385,

Post Ormricms—
See ‘‘SUPERINTENDENTS OF ——''

Posts AND TELEGRAPHS Dtuunxwt——
Queauon re owsnce “paid to  rail-
wa. by 5& —— for local

POST-wAR mn:usrm'r—
Question re of commerce and in-
dustry. 577.

Powrr ALCOHOL—
Unformation (laid on the table) 7e
duction  of a suitable liquid uel
from oilseeds and the production of

Prior, Hon. Mr. H, C.—

Indian Merchandise Marks (Amend-
ment) Bill—

Motion to consider. 119.
Motion to pass. 120.

Insurance Deposits (Temporary Re-
duction) Bill—

Motion to consider. 11718,
Motion to 19,

Motion for election of two non-official
Members to serve on the
Committee for the Labour Depart-
ment.

Osth of Office. 1.

Petroleum (Amendment) Bill—

. Motion to oconsider. 810-19
Motion to pass. &18.

Resolution e gavmant' of compnnhon
in respect of war in) upu ., sus-
tained by Indian weam 341-42.

PRISONERS " OF War—

of constructing camps for ——.
248-49.

PROMOTION—

Question re —— of provincial service
gg{loo officers to thq Indign Police.

.

PROPAGANDA— .

Question re -—h’b ('J'lu'llti,nlA 3:;:::0“-
aries to the ’‘Sanata ibasis’’
rocorded:::s tribal in nin

)

ProrecTivE DUTIES CONTINUATION Biliser,
s" l‘__'l under A(Bmll

Provipenr Funp— .
Quemonreh—-mmln. LR 577

PrOVINCIAL ADvVisomy Ounm'm m
War SupPLiEs—
Question re —.. 126, u& 673-75

\‘U

ProviNciaL Szevies Porrce Orriozes—
Question re promotion of —— to the
Indian Police. 381.

Q
QUARTERS—
Question re—-
— for mfertqi' staft of Govern-
ment Departments, etc. 343
—— for inferior staff of the Cen-

%4115.] Public  Works Department.
Information (laid on the table) re

—— for inferior staff of the Central
Public Works Department. 584.

Question r¢ —— prices.  179-80.

R
Rap10 STATION—
Question re installation of a —— ab
Patna. 4.

RarLwax(s
Assam Bengal —.
Question re— -
Waiting rooms for ladies on the
—. 4142,
Purchase value of the B., B. &
C.I. R, and —. 91,
Bengal Nagpur —.
Question re—
Fmploym;&t of Oriyas on the

—

Recruitment to the upper grades
564,

on the —.
Bombay, Burodn snd Central
g:;?t m e p hase
ion re purc] valne of the
—ssnd A. B. R 0L

Company-managed ——.

Qnesti{m re ge_ 344

Eastern Bengal ——

Informatfon (laid on the table) re
number of Muslim and other con-
tractors registered on the E. 1. R.,
—— and G. I. P. R. 19496,

East Indian —

Information (lsid on the table) re
number of udm ‘and othar-éon-
trectore on the —, K B. R
and G. I P, R. 104.96, .
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e

RAILWAY (8)—contd.
East Iudian — "
" Question' re— ' ¥

Attempted. derajlment of & psasen-
ger train on the —. 6.
—— Rent Rules. 183.
Inferior staff on the ——. 576.
Provident fund on the ——, &T7.
Retrenchment  of staff in the
Allahabad Division, ——. 183.
Rules for determining semiority of
subordinate staff of warkshops
of the —. ch;‘?) . k
Special senior gemen in work-
580-81

uhoipu of the —.

Supply of drinking water to work-
men of the Carriage end Wagon
8hops, Lillooah, —. 566.

Supply of waterproof coverings to
workmen of the Carriage and
&gon Shops, Lillooah,

Statement (laid on the table) e
attendance un trains by the Bevas
Samiti at certain railway stations
of the ——. 10,

Great Indian Peninsula —

Information (laid on the table) re

number of Muslim and other con-
tractors registered on the E. I. R.,
E. B. R. and ——. 184.96.
North Western ——
Statement (laid on- the table) re
;ﬂlioltant station masters, —.
, 8.
State-managed ——
Question re—
Competitive examination for re-
cruitment to the upper o8

g& State-managed  Railways.
Contracts for the sapply of coal
to ——. 409-10.

Gazetted officers in the Medical
Department of ——. 408-08.
Names of Muslim newspapers- in
which appointments for are

advertized. 400.
Number of Hindus, Muslims and
Anglo-Indians appointed on ——.

410.
Number of Hindus, Muslims,
Anglo-Indians, etc., appointed

to the lower gazotted services of
410-11.
Rawwway Bupemr—

General Discussion of the — for
1941-42. 48-89,

Presentation of the —— for 1041-42.
14-19.

Message from His Excellency the
Governor General  appointing days
for the presentation amd general dis-
cussion of the ——. : 10,

Raruwar FaxtoHT— )
‘Question re surcharge on —— oa coml.
552-53.

.o

RarLway LrnNw(s)—- 3
Ql;elﬁon h;e I;,const,mction ‘of &- —2-
rom jab to Srinagar. 121.
el e Bupiab o Srizagn

Raruway SALOONS—
Question re use of —— by officors of.
the Supply Department. 361-52.

RAILWAY SERVANTS—
Question 7e allowance paid to —— by
the Posts and Telegraphs Depart-
ment for local and trunk calls. 552.

BAILWAY SERVICES-—
See “SuveEmion —'’, -

RAILWAY STATION, ALLAHABAD~~
Question 7e termination of contract of
certain vendors on the ——.° .

BRAILWAY STATIONS—
Question re Indian catering at ——,

RAILwWaAYs (AMENDMENT) Brni—
See ‘‘Indian ——"’ under “‘Bmi’.

Ramwways, CENTRAL ADpvisory (ounciL
FOR—
Motion for election of Members. 317.
Nomination of Members. 365-66.
Voting by Members. 424-25,
Election of Members. 465.

Rarsman, HoN. BB JEREMY—
eral  Discussion of the Genersl
Budget. 206, 213, 217, 218, 210,
32'?‘2, 223, 224, 227, 228, 231, 232-

Rarur Bros., Ltp.,, MESses.—
Question 7e arbitration clause in the:
contract form of —— for the pur--
chase of wool. 277.

RAMNAGAR—
See ‘“EXCAVATIONS'’

Ram Saman Das, Hon.

LaLa—

Election of the —— to the Standing
Committee for the Labour Depart-
ment. 3

General  Discussion of the General

B:;l.glet. 214-20. } :
Gen Discussion of the Railway
Budget. 53-61, 83 )

Ral BAHADUR.

—
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Bar Bamapua

Bax Saman Das, Hox,
Lara—contd. -
Indian Finance Bill—
Motion to consider. 441,
479, 519,
Indian Railway (Amendment) Bill—
Motion to consider. 324-95, 329,
335, 336, 338, 330, 340.

Nomination of the —— to the Panel
of Chairmen. 11.

Question re—
Allowance paid to railway servants

by the Po;u all:‘l,d Telegudph- De-
partment for and trunk
calls. 582

470-78,

Surcharge on railway freight on
coal. 562-63. v

Resolution re—

Allocation of defence expendltnro

between His Majesty’s Govern-
ment and India. £56-57.

Federal Court. 371

I.nidg’;n Civil Service. 130, 14445,

Indian Civil Service examination.
204-95.

Inglt'l,strin.l development. 607-10,

Prevention of ns suffering from
contagious diseases travelling in
132-23.

trains, etc.
Recruitment of all classes for the
Indian Army. 266-68.

University Training Corps. 311.12.
Rarmves—

Question 7e recrnitment of —— for
the Royal Indian Navy.

BRBCRUITMENT—

Question re—

Competitive examination for
to the upper grades on State-
managed Railways.

—— of ratings for the Royal Indian
Navy. 248,

—— to the Indian Police.  380-81.

—— to the upper grades on the
’B.N.B.Ggr.’gr

Resolution re —— of all classes for
the Indian Army.

BEGISTRATION (AMmwDMENT) Brir—
See ‘Indian —' uynder ““B:

RiNT RULzs—
See "'East INDIAN Rarnway —",
REPRALING AND AMENDING Binr—
See “—f-" ander ‘“‘Bruyr’.
Rxszrve  Banx or
AMENDMENT) Brmui—
See ‘‘—" under ‘‘BrLr”.

INpa  (THIRD

RESOLUTION re—

‘Allocation of defence expeaditure be-

tween His Majesty’s Government
and Indis. 363-6’6

Federal Court. 366-76.
Indian Civil Service. 133-64; 381-402.
Inilisn Civil Service examination. 286-

Ing’?’st.risl development.  390-81, 584-.

Payment of compensation in respect
of war injuries, etc., sustained by
Indian seamen. 341.42.

Prevention of suffering from
ocontagious travelling in
trains, etc. 127-33

Recruitment of all classes for the
Indian Army. 262-76.

University Training Corps.  308-15.

RESOLUTIONS—

Question re address of the President
and —— passed by the Allahabad
Cantonments Residents Conference.
42.43,

RETRENCEMENT—

Question 7e —— of staff in the Allaha-
bad Division, E, I. R. 183.

Ricz—

Question re lhlppll? facilities for the
import of —— from Burma.

o

RicearpsoN, HoN. Mr. J. H. 8.—

Election of the —— to the Standing
Committee for the Depntment of
Supply. 617-18.

General Diionnion of the General
Budget. 211-14,

General Diwnuion of the Ihﬁvuy
Budget. 40-53.

—"
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RICHARDSON, Hori.‘hlh. J. H. ‘S.mntdf.
Question (supplementary) re W o
ipment to be provzdod by His
esty’s Government.  346.
Resolution re—

Federal Court.  370-71.
Industrial developmemt.  583-87.

Roap DxvrormENT FUND—
Question re ——, 349,

Roaps, StaNpmiGc CoMMITTER FOR ——,
1941-42—
Motion for election of Members. 317.
Nomination of Members. 365.
Election of Members. 425.

RoyaL A Forcz—
Question 7e eliji‘bility of Indians for
the 4344,

—

RovaL INDIAN AmrMY SERvVicE ComrpPs—

Question re number of Departmental
officers employed in the Indian Arm
Ordnance Corps, ——, etc. 247-48.

Rovar INDIAN Navy—
Question re—
Becruitment of ratings for the ——.
248.

. 379.
Shipbuilding for the ——. 582.

‘Roy, HoN. Mg, 8, N.—

Motion for election of threce Members
to serve on the Btanding (ommittee
for Roads, 194142, 317.

Motion for election of three non-
official Members, to serve on the
Standing Committee for the Depart-
ment of Communications.  318.

Resolution 7e prevention of persons
suffering from contagious diseases
travelling in trains, etc. 129-32.

.RoLzs—

Statement (laid on the table) re ——
framed by the Central Government
under sections 4A and 4D of the
Destructive Insects and Pests Act.
1014. 4-5.

RULING—
Bill—

When a —— comes before the
Council from the Assembly, no
new provision can be introduced
and the Council can only deal
with the —— as it stands. 630.

RuLiNG—contd.
Miscellansous— ¥
Reference must not be made to
4H4ilgh Courts and their procedure.

RuNways—
Queetion re tenders for the comstruc-
tion of —— at ocertain aerodromes.

566-68, 568

Rurms Norss—
Question re ——. 193,

RURAL DevELOPMENT—

Statement (hit;i” on the tsb!fo) t;e
Report en progress of the
schemes financed from the grants for
—— for the iod 1st mber,
1038 to 30th November, 1839

Rurar Drveropmext Funp—
Question ¢ ——. 191-92.

SAHIBGANI— .
See “InpiAN HiGr SchooLs’.

SaLz— .
Question 7¢ —— of bungalows in

Poona Cantonment.

SaLe oF Goops (AMENDMENT) BILr—
See ‘‘Indian ——" under ‘‘Bmwr’’.

SALooNs—
See “RamLway —''.

““SANATAN ADIBASIS"'—

Question e propaganda by Christian
missionaries to get the —— record-
ed as tribal in the present census.
94.

SarrU, HoN. M. P. N.—
Delhi  Restriction of Uses of Land
Bill—
Motion to consider. 625
General Discussion of the General
Budget. 237-40.

General Discussion of the Railway
Budget. 49, 78-83, 85.
Indian Finance Bill—

Motion to consider. 437, 438, 453,
492-501, 504, 506, 6509, 510, 511.
Indian Railways (Amendment) Bill—
Motion to consider. 327-34, 335,

338-39.

Motion re Standing Committee for the
Department of SBupply. 423,

Nomination of the —— as a member
of the Committee on Petitions. 11.

\ 4

L)
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Sarru, Hon. Mr. P. N.—contd.

Address of the President and .. reso-
lutions passed by the Alahabad
Cantonments Residents Confer-

ence. 42-43,
Eligibility of Indians for the Royal
Air ‘Force. 43-44.

Emergency - commissions.  46-47.

Enhancement of house tax in the
Allababad Cantonment. 43.

Indian catering at railway stations,
etc. 382. -

Indian Civil Service. 126-27.

Members of the Central Legislature
imprisoned or detained since the
outbreak of the war. 4446,

Promotion of provincial sarvice
g}ipe officera to the Indian Police.

1

Bez'c&;xitmen‘. to the Indian Police.
Sir Arthur Parsons. 43.
Termination of contract of certain

vendors on the railway station,

o Allahabad.
uestion (supplementary) re—
All-India Rfdio. 1211”-’22.

Indian Civil Service examination.
412, 413.

Number of Hindus, Muslims, Anglo-
Indians, etc., appointed to the
lower gazetted services of State-
managed Railways. 410-11.

Resolution re—

Federal Court. 366-69, 373, 374-76.

Indian Civil Service. 133-30, 140,
149, 151, 1563, 168-63.

Indian Civil Service examination.

94, 206.

Industrial development. 604-07.

Prevention of persons suffering from
contagious diseases travelling in
trains, etc. 128-20.

Recruitment of all classes for the
Indian Army. 261-63.

Tyres (Excise Duty) Bill—

Motion to consider. 558.

ScrooLs—
See “INDIAN ——'".

SctiFic AND IWDUSTRIAL RESEARCH—
See “‘Boamrp or ——'',

SEAMEN—
8ee “Iwpman —''.

BENTORITY—
Question re rules for determining —
of subordinate staff of workshops of
the E, 1. R. . '

Seva SamirE— - | R
" Statement ‘{laid ‘on.the table) re
attendsnce on trainy by the «u— at.

certain railway atations of the
E. I. R. 10.

8HEAW, MR. ALEXANDER—
Question re ——. 20.

SHIPBUILDING—
Question re—
——5-52for~tbe Royal Indian Navy.
— industry. L
—— programme.. 581-88,
See ‘‘Dirmcror oy —’,

SHIPPING—

Question re —— facilities for the im-
port of rice from Burma. 278-79.

SHIPS—

Question re—
Control over movements of ——
employed in the coastal trade.
279-80. '

Roquisit.ioning of —— for the
carriage of coal. 280.
Sip1 BARRANI—
See “INpian Troors’.

SILvER—

Question re surplus .~—~— held by
Government.

Simra Exopus—
Question re ——. 946.

SiNnHA, HoN. Kumar NaIPENDRA Nam-
AXAN—

Election of the —— to the Central
Advisory Council for Railways.
465

General Discussion

get. .

Indisn Finance Bill—

Q.nMot.ion te consider. 461-63.
estion re—
Meothod of purchasing —. 823,
Mica Advisory Committee. 521
Mr. Podger, Government Mica In-

8 r. 521, 522, 522-23 533.

Value of mica exports. 523-24.

of the Railway

Bosua Sywom, HoN. SARDAR Bamwn—
Delhi Restriction of Upes of Land
Bill— .

Motion to consider. 624-25.

[
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. §racIAL, GRADE APPRENTICRE—
Question 7¢ —— in the Jamalpur
Workshops. . 571, 5T1-72.

StanDING ComMiTTEE FOR RoADs, 1941-

42— .
Motion for. election .of Membeys. 317.
Nomination of Members. 365
Election of Members. 425.

STANDING COMMITTEE POR THE DEPART-
MENT OF COMMERCE—
Motion for election of Members. 422.
Election of Members. 583.

SraNDING COMMITTEE FOR THE DEPART-
MENT OF COMMUNICATIONS—
Motion for election of Members, 318.
Election of Members.

StaNDING  CoMMTTEE FPOR THE DEPART-
MENT OF SUPPLY—
Motion for election of Members. 422-
24

Nomination of Members. 583-84.
Election of Members. 617-18.

BraNpING CoMmmrrTee ror THRE LABOUR
DEPARTMENT—
Motion for election of Members. 422
Election of Members. 583.

STARDING CoMMITTEE ON EMIGRATION—
Motion for election of Members. 422,
Election of Members. 583,

8State CouwciL—

Question re message sent Ly the
Governor of Ceylon to the —.
348-51.

STATE RAILWAYS—
See ‘‘—" under ‘‘RAmLwaAY(8)'.

STATEMENT (LAID ON THE TABLE) Te—

Commercial Treaties and Notes affect-
ing India. 621. -

Declaration(s) of Exemption  under
section 6 of the Registration of
Foreigners Act, 1939. 6-7, 317.

Finance Accounts, 1839-40 and the
Audit Report, 1041, 196.

Report on the progress of the schemes
nanced from the ts for Rural
Development for the period 1st De-
cember, 1838 to ‘November,

1839. 5.

Rules framed by the Central Govern-
ment ander sections 4A and 4D of
the Destructive Insects and Pests
Act, 1014 45, )

-

StaTeMENT OF. BUSDMRSS~ ... .
—— by the Hon. the Leadar of the
House. 20, 276, 403, 466, 518, 618.
StERLING LOANS—
Question 7e —.
See “INDIAN ——"',

SrozEs— <
Question e charges recovered.on pur-
chase of —— made for femeign and

‘Empire Governments. 180-01,

SUBORDINATE STAFF— .
Question re rules for determining
seniority of —— of workshops of the
E. 1. R. 580.
SUGARCANE GROWERS—
Question 577e6 safeguarding interests of

BuNDAR SiNGH MasTHIA, Sm—
Expressions of regret in connection
with the death of —. 621.22.

SUPERINTENDENTS OF POST OFFICES-—
Question 7¢ —— in Assam. 41,

SUQPEBIOB RALwAY Szrvices—

Question 7e appointments made o the
| — m-& Lo
SurpLY" DEPARTMENT—

Information laid on the tabl
—_ 414-21.( ¢ o) e
Question re—

Cogl?ract,s placed by the —. 192-
Employment, of Indians i the —.
mpl in the

—. 2136, 97-114, 115, 115-16.

Use of railway-saloons by offi
the —. 5{1-52. oy ofieers of

SurpLy DEPARTMENT, STANDING Cox-
MITTEE FOR THB—. o

Mgiion for efection of Memberlm
Nomination of Members. 583-84,
Election of Members. 617-18,
SURCHARGE— :
Qt;g:tli.onsaa-:-‘— on railway freight on

v F

SyoNey— )
See ‘AR Marws”,
r
Tas MaHAL—

nggﬁon ?¢ repairs to the —-. #B1.

P Y
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TARUT (AMENDMENT) Brri— ,
See “Indian — under *‘Bma'.

TELEPHONE OPERATORS—
Question re ——. 183-84, 184.

TepERS—
Question re—

Contracts of Rs. 1,000 and above
made without calling for —.
116-17.

—— for the comstruction of runways
at oertain aerodromes. 566-68,

TrAINIMNG ScCHEME—
Ses “Am Forcr REsKRvE —".

See “BeRVvIN —'.

TRANSPORT SYSTEM—

Information (laid on the table) e
establishment of new industries In
connection with the —— of this
country by railroad, water and air.
104,

Troors—
See “INDIAN —''.

TrUNK Cuu—‘-no id to rail
Question 7e wance pai railway
servants by the Posts and Tele-

gnphsssl;eputmont for local and

Ture, Bricapxe C. 8.—
Question re ——. 347.

Tynes (Excise Dury) Boi—
See ‘“—"' under ‘‘Brr’’.

U

Uxmrep  KINGDOM—
See “Am Mam SErvicE'.

UnrversitY TRamsmNG CoBPs—
Resolution re ——. 308-15.

v
VENDORS—
Question re termination of contract
of certain —— on the railway sta-
tios Allahabad. 382.

Viczroy's ComMIssIONED OFFICERS—
Question 7¢ —— and Indian warrant

officers. 379-80

w

Warrine  Rooms— .
.-Question re —— for ladies on the
""" A. B. R, A .

War DoNaTIoONs aND Invesrumers
(Courantes) Brir—
See ‘‘—'" under “‘Bma'.

War li::‘nns— v

Resolution 7¢ parment of oom
tion in respect of ——, de.?‘:u.:
talied by Indian seamen. 341-42.

War Purroses Funp—
Question re ——. 348,

Wair SurrLizs—
Qnae;tion re contracts for —— 610-

See “PmoviNcIAL  ADViSORY ComM-

MITTEE FOR —— .

WARRANT OFFICERS—
See “'INDIAN —°,

WATERPROOF (COVERINGS—
Question 7e¢ supply of —— to work-
men of the Carriage and Wagon
Shops, Lillooah, E. I. R. 566.

WrLiams, Hon. Mz. A. peC.—
Motion for election of two Members
to serve on the Standing Committee
;g;% the Department of Supply.

WiLsoN, HoN. Mr, L.—
General Discussion of the Railway
Budget. 57, 58.
Indian Railways (Amendment) Bill—
Motion to consider. 321, 322, 323,
328, 329, 330, 334, 337-39.
Motion to pass. 34l.
Motion for election of six non-official
Members to serve on the Central
3Alt'l’vilory Council for Railways.

Presentation of the Railway Budget
for 1041-42. 14-19.

WooL—
Question re arbitration clause in the
contract form of Messrs. Ralli
;71:700., Ttd., for the purchase of —.

WoRrksHOPS—
Question re—
Rules for. determining seniority of
subordinate staff of —— of the
E. I. R. 580.
8pecial senior chargemen in' —— of
the E. I. R. 580-81. -

Works or DerENcE (AMmvpMEWT) Brir—
See *“Indian ——''" undér “Bry’’.
.
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Yoveeas Durra SineH, HoN. Rasa—
Question re—
Aeroplane factory. 181
Air F
123-26.

Air mail service between the United

Kingdom and India. 91-62
All-Indis Radio. 121-22.
Automobile industry. 121.
Bevin training scheme. 37-38,

Coal Mines Stowing Board. 178.
Committee set up to examine the

cases of enemy aliens.

Construction of a railway line
from the Punjab to Brinagar.

o121
Emery paper. 28l.

Excavations at Ramnagar. 282-

83.
Federal Court. 92.

Flying training for Burmese cadets.
283

Gallant part played by Indian
283-

troops at Sidi Barrani, etc.
85

General reduction in classified rates
for drugs and medicines. 180.

Grand Trunk Road. 123.

Import restrictions on aluminium
or aluminium manufactures. 282.

Indians in Kashgar. 38-40.
Installation of a radio station
Patna. 4.

orce Reserve training scheme.

Yoveras Durta SmnoE, Hon. Raja—
contd.
Question re—contd.

Leh Treaty Road. 40.

Maps of Calcutta. 246.

Mr. Alexander Shaw. 30,

Names of branch railway lines dis-
mantled. 92-94.

North-West Frontier. 40-41.

Officers in the Office of the Chief
Press Adviser and in the Bureau.
of Public Information. 3.

Ordnance factories. 180-81.

Persons detained without trial sinoce-
the beginning of the anti-war-
movement. 46.

Printing of currency notes of coun-
tries other than India. 2.

Prisoners of war. 246.

Propaganda by Christian mission-
aries to get the ‘‘Sanatan Adi-
basis’’ recorded as tribal in the-
present census. 94.

Provincial Advisory Committee for-
War Supplies. 126.

Purchase of khaddar, woollen
blankets, etc., from the Gandhi
Ashram, Gadro. 281.

Purchase value of the B., B. and
C. I. R. and A. B. R. 91

Quinine prices. 179-80.

Repairs to the Taj Mahal. 281-82..

Shipbuilding industry. 1.

Simla exodus. 245.

Supply Department. 21-36.

GIPD—L‘“ LAD—10-11-41—6855.





